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CO1'ft EMPt APPL .NO. 	 OF, 	~ IN 	NO 

REVIEW JPPLN/NC. 	 OF /1995 (IN 	NO 

MISCPETITI NO 	 OF/1995 (tN 	NO. 

... .... 	 .. 	
. APPLIGAt\rr(s) 

- 	 —vs-p 

H ES PUN DEI\Tt(S) 

For t he 	p1! c nt (s) 	•,, 	 R 
• 	 M. 

M. 

• 	For the 'Responcent(s) 	 p< 
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15.9.95 Mr R.Dutta for the applicant. 

Mr 8.K.Sharma for the respondents. 

The matter is regarding fixation of 

pay. 1pplication is admitted. Issue 

notice to the respondents by registered 

post. Written statement on 20.10.95. 

List on 20.10.95 for written state-. 

merit and f'urther orders. 

I 

• 
Ilemb ér 

-'—: 

Learned' counsel i'lr R.Jutta is present 

for the applicant. Written statement 

has not been submitted. 

• 

 List on 1.12.1995 for written 

stateentnd further orders.  
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112.1995 Learned coue1 Mr R.tta for 

the applicant. 

Writbén statement has not been 
subrtlitted.. A.j'dned to 12 • .1.96 for WLA- 
written statement nd further orders. 

Mmr 
Pg  

/ 

• 	 . 	

0 	
12.1.96 	None present. Written statement has 

not ,  béen 52bmitted. Adjourned to 1602.96 

for written statement and further orders. 

AD
:' ................ 

•. 

Mei' 

Mr.R.utta is present fr the applicant. 

Respondent's have not submjtted written 

statent', NoneJs present for th. 
List jut for hearing on 15-3.96. Meanwhi1 
respondents may file written statnent. .. 

Copy of this order be sent to the ' 
" A- ' 	f' 	-.. 	• 	. 	, 

official respondents.. 	• 	. 	, 	. 
/L_11. 	 , 	 • 	, 	 . . 	. 

, ç> Z5 	 2.2 	un • 	, 	 Mem)ér 

4V`  
15-396 '. 	.. Cotitse1 of the parties arpresent. I 

• 	. 	, To.be heard analogously with other simila 
cases on 19-4-96. / 

• 	 j;:. : .. ............................................•.
,.:. 	 ....................../. 	

- Member 
'lm 
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O..A.175/95 

None is' present for the .respon-

dents. Leave note of Mr.R.Dutta learned 

counsel' for the applicant. 

Hearing adjourned to 15-'5"96. 

In the meantime respondents may submit 

written statement with copy to the 

applicant. 

Member 

19.4.96 

4J 

Vx  
im' 

e..rned cowtsel Mr.R..Thitta for 
t':Cppj1c... iftc-arned counsel Mr. 2  At 

•har ''a for the respondente... 

,trtt ten itateme.t has not subnttted. 
Mr...Sharma Sedko for time to file wrItten. 

ents. 

1st for. hearing on 196-96. 

n tie' addntlmo.zespn4ts. may enLt 
writt 	 hccp.' to the 

cmb:r 

It'L 
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19.6.96 
	 Mr R. Dutta for the applicant. Mr B. 	

/ 
K. Sharma for the respondents. 

—Written statement has not been submitted. 

List for hearing on 7.8.96. 

Liberty to the respondents to submit 

written statement with copy to the counsel 

b 
	 for the applicant. 

Methber 

 

nkm 

7-8-96 Learned counsel Mr.R.Dutta for the appli- 

cant. Learned counsel Mr.S.Sarma for Mr.B.K. 

Sharma Railway counsel. This case has been 

listed for hearing pending submission of 

Written statement. Mr.S.Sarma informs that 

written statement are in a stage of readiness 

for submission and he seeks adjournment for 

submission of written statement. 

List for hearing on 26-8-96. 

The respondents are directed to.submi t 

the written statement before the date wk± WI 

copy to the counsel of the applicant. 

MeLmer 

9 	e-JAJ c 

t- 

o 

im 

Mr. R. IDutta for the applicant. 

Mr. B.K.Sharma has submitted leave of abs 

Written statement has not been submitted. 

Dutta submits that this case requires urgent atten 

by the respondents as the applicant already ret 

from service. The submission of Mr. Dutta 

reasonable. It is desirable that this case be disp 

of at an early date. 

Contd. 
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O.A. No. 175/95 

26. 8. 96 
	

List for hearing on 16.9.96. 

The respondent no. 4 Divisional 

Railway Manager, N.F.Railway may be informed 

ecd 	4e$ 	 accordingly. 

Member 

trd 

- 	
Learnedcojjnsel Mr. R. Dutta for 

the appLicant.  

Cl.. 	 . 	 . 5 .  - 	
Mr S.Sarma for Mr. B.K.Sharmá, 

learhed coueI for the respnnts, 
- 	 . 	. 	ifoshat 	rte' statent ± 

S. 	 -. • 	 • - 	- 	- ' 	- 	ready -'and wj1'1 be submitted in' about 
I: 	 ' ' , 	. 	 . a. 	 - 	

• 	ne"wek - time. He therefore prays 
- 	- • 	

''for short adjournment... 

'Hearing 
 

In
- 
 thenieantie the respondents may  

submit written statement with copy 
" 	

- 
 

to'the counsel of the applicant. 

I, 

Me le-r 
t rd 	 11 

0 
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O.A. 175/95 	
/ 

12.297 	Mr R.Dutta for the applicant. Mr B. 

K.Sharma for the respondents. 

Judgment and order pronounced by 

common order in respect of the 23 Ori-

ginal pp1ications. All Original ppii-

cations except O.A.Nos.161/95. 235/95 & 

2 38/95 are dismissed in terms of the 

order. 

OA.238/95, Jadu Gopal Chakaborty 

is disposed of in terms of para 8 of 

the common order. 

O.A.161/95, Dulal Kant! Deb and O.A. 

235/95, Ajit Kurnar chakraborty, are 

disposed of in terms of para 9 of the 

common order. No order as to costs. 

place copy of the common order in 

all the 23 O.As. 

f2-27 
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O.A.No. 175/95 

3.10.96 	 Learned counsel Mr R. ]I3utta for the 

applicant. None for the respondents. 

Mr. Dutta is ready for submission. Mr S. 

Sarma for Mr B.K. Sharma, however, prays that the 

respondents may be given last opportunity to file 

written statement on 7.10.96 and adjourn the hearing. 

However, since Mr Dtftta has come ready for his 

submissions and hearing, he is allowed to make his 

submissions in part. The hearing is adjourned to. 

9.10.96. In the meantime the respondents shall submit 

written statement with copy to the counsel of the 

opposite party on 7.10.96 positively. 

Hearing adjourned to 9.10.96 as part heard. 

Member 

trd 

W 0 
3 

r 	 O, 

	

9.10.96 	Learned counsel Mr R.Dutta for the- 

LpA, applicant. None for the respondents. 
L 

However, a common wr.tten statement 

for the applicants kax kam in O.A.161/9 

175/95, 209/95, 224/95 to 240/95 ad 

, 2 t 	 and 210/95 to 212/95 has been submitted 

- 	 z 	ç 	
by the respondents. A copy of which has  

been served on Mr R.Dutta. Mr Dutta 
2t 2- S 

1, 	 ' 	 seeks time to file rejoinder. Allowed. 

2 9 , 	
Mr Dutta is directed to serve copy of 

the rejoinder on the respondents before-

the date of hearing. 

Gi 	 List for hearing on 20.11.96 as 

art heard 

. 	 . Member  

DCr 

jYV 

r 	 1' 
: :YQ( 
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20-11-96 	Learned counsel 1uttaor 

the applicant. IirJT.K.Cbo\ldIur y  for 
Mr,E.J(. Shaa, learned aiUay Co501. 

LIst for hearjnc on 16-12-95 as 
part heard. 

6; 
nitrn 	 Member 

18.12.96 	None present. List for hearing on ' 

8.L1997. 

nkm  

8.1.97 	
Learned counsel Mr B.K. Sharma for the 

respondents. 

4j; 	 . J. 	 Hearing adjourned to 10.1.97. 
- 

• 	,• 
	irr- 

nkm 

fr 

10.1.97 	 Learned counsel Mr R. Dutta for the 

applicant. Leave note of Mr B.K. Sharma, learned 

	

L' 	
counsel for thd respondents. 

Adjourned for hearing on 24.1.97 as part 
•heard. 

Member 

•42Qv1 '  
29.1.97 	Mr R.Thltta,iearfled counsel for the 

applicant and Mr B.I(.sharma,le.arfled Railway 

counsel for the respondents present. 

Counsel of both sides have completed 

their submissions. Rearing concluded. 
Judgment reserved. 

Member 

hIII_.I.. 	
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• Shri o.L.Sanglylne, Administrative Member. I. 
Original Application No.161 of 1995. 

Shri Dulal Kanti tb 	 . .• . Applicant 

-Vs 

Union of India & Ors. 	 . . . Respondents 

O.A. No. 175 of 1995. 

Shri Chitta Ranjan Paul 	 . . 

- Vs - 

. A.pplicant 

Union of India & Ors. 	 . . . Respondents 

OA.NO. 209 of•1995 

Shri Manindra Lal Deb 	 . . . Applicant 

 -Vs -- 

Union of India & Ots. 	 . •. . Respondents 

O.A. No. 210 of 1995 

Shri Ranjit KumarDey 	 . . 

- Vs - 

* Applicant 

Union of India &Ors. 	 . . . Respondents 

O.A. No. 211 of 1995 

Shri. Krishna Pada Paul 	 . . . Applicant 

-Vs- 

Union of India & Ors. 	 • . Respondents 

O.A. No. 212 of 1995 

Snt Kali Rani Sarkar & ors. 
Legal heirs of late Jibon Krishna Sarkar . • .Applicants 

 -Va - 

Union of India & Ors. 	• 	 . 	• . Respondents 

O.A. No. 224 of 1995 

Shri. Manual Roy 	 . 	. 	• Applicant 

• -Va- 

Union of India & 0rs. 	 . . . Respondents 

• O.A.No. 225 of 1995 	• 
Shri Priyotosh Naha 	 . . .• Applicant 

VS 

Union of india & Ors. 	 . 	. 	• Respondents 

contd ..... 2 
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226 of 1995 

- 	 ±iKa1aChañd Saha 	 . . . Z¼pplicant c 

-Vs- 

Union of, India & Ors. 

O.A. NO. 227 of 1995 

Shri Arun Kanti Das 	 . . Applicant 

-Vs- 

Union of India & Ors. 	 . . . Resp9ndents. 

- 

.•-; 

O.A. No.228 of 1995 

Shri Parimal Chandra Dey 

- Vs -  

Union of India & Ors. 

O.A. NO. 229 of 1995 

Shri Makhanlal Bakshi 

-vs.- 

Union of India & Ors. 

O.A. No. 230 of 1995 

Shri Mukunda Ch. Chanda 

— Vs — 

Union of India & Ors. 

OaA. No. 231 of 1995 

Shri Kartick Chandra Dey 
VS  

Union of India & Ors. 

O.A. NO. 232 of 1995 

Shri Qpesh Chandra Dam 

-Vs.- 

Union of India & Ors. 

O.A. NO. 233 of 1995 

Shri Harendra Kumar Dey 

— Vs •- 

Union of India & Ors. 

O.A. No. 234 of 1995 

Shri Di Lip Kumar Ma zumder 

Union of .ind1a& Ors. 

0 A No 235 of 1995 

Shri Ajit Kr. Chakraborty 

union .IPf 1n&ta & Ors. 
..... 

-. - 	 - - 
	 -- 

- 

. . Applicant 

• Respondents -. 

. . . Applicant 

• . . Respondents. 

• Applicant 

• . Respondents 

. . • Applicant 

. . . Respondents. 

• . . Applicant 

. . . Respondents. 

• . Applicant 

Respondents. 

Applicant 

• . .- Respondents 

•0• Applicant 

.. . . Respondents.. 
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'V 
O.A. No. 236 of 1995. 

Shri Ramendra (umar Básak 

Vs 

Union of India & Ora. 

O.A. No. 237 of 1995 

Shri Rai Mohan Roy 

- Vs - 

Union of India & Ors. 

O.k. NO. 238 of 1995 1 
tri Jadhu copal ChakrabOrtY 

- Vs - 

Union of India & Ors. 

O.A. NO. 239 of 1995 

Shri Rebati ,l4ohan Choudhury 

- Vs - 

Union of India & Ors. 

O.A. NO. 240 of 1995 

thri Fanindra Kumar Baidya 

- Vs - 

Union of India & Ors. 

. . . )pplicant 

• Respondents 

F 
• . . Applicant 

Respondents 

Applicant 

• Respondents 

. . . Applicant 

• Respondents. 

• AppliCant 

. . Respondents. 

ri R.mltta. Advocatefor all the applicants. 

Shri B.Ksharma. Railway Advocate for all the respondents. 

ORDER 

G.L.SANGLYINE, A114INIS'1RATIVE MEMNER 

The applications submitted by the 23 applicantS 	I 
under Section 19 of the Administrative Tribunals t 

1985 are disposed of by this common order for convenience. 

The respondents Railways have also submitted a common 

written statemeritifl respect of all these applicatiOns. 	1 
2. 	The applicants were either holding the post of 

Fireman 'A' or Diesel AssistantDriver.cTheYrslthse 	I 
quently promoted to their next promotional post of Shunter. 

contd....4 

. 1l .. 
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.:. 

•-. 	-:. ••- 4. .-: 

For the.rpope of ready reference and easierapprea1tin 

of facts the dates of promotion of each one of them to 

.Shunteru 	4 "A I  are given below as gathered frãm the 
rèspective applications under consideration. :- 
.Sl.No. Name of the applicant Daté.of promotion 

Sri D.K. Deb 1.1.1986 

 C.R.Paul 1.3.1985 

 ?4.L.Deb 14.2.1985 

 RK.Dey 	. 11.2.1984 
' ?.P.Paul 	. 	. 6.12.1985 

 J.K.Sarkar 7.6.1984 

N K.L.Roy 19.2.1985 

 P..Naha 1.3.1985 
" K. Saha 14.2.1985 

 A.K.Das 14.12.1985 

 P.C.Dey 1.6.1984 

12.' M.L.Bakshi 14.2.185 

13,." M.C.Chanda 13.6.1984 

 K.C.Dey 22.1.1985 

 G.C.Dam 1.3.1985. 

16.' H.K.Dey 14.2.1985 

17." D.K.Mazumder 1 1.3.1985 
16.0 A.K.Chakraborty 	I  30.1.1986 

19." R.K.Basak 1.3.1985 

• 	 20." R.M.Roy 	 . 14.10.1985 

21." J.G.Chakraborty 8.12.1985 

• 	22.' R.M.Choudhury 31.5.1984 

23." F.K.Baidya 25.1.1989 

3. 	The categories of employees known as Fireman IA 6  and 

DIesel Assistant I2iver are called running staff In the 

Railways. The applicants belonged to these categories as the 

case may be. Restructuring of all running staff categories 

were affected with effect fran 1.1.1984 on proforma fixation 

and the monetary benefits consequent thereto were given with 

effect from 1.1.1985 but the categories of Fireman 'A! and 

• 

	

	 Diesel Assistant Driver were not restructured. These categories. 

:were,however. given the benefit of Special Pay at the rate • 

• 	 contd ... 5 

a 

• . 	 . 	 • 	 ••. . 	 ,• 	 . 	 • 	 -• 

4, 	 - 	 4-. 4•-_ 	- 
f 	 - 	 - 	 4• 

--- 	 -----__- 	 ------ 	 ---.---.-.- 



of ks.15/- per !nonth. This Special Pay was admissible to 30% 

of the posts in each category. This Special Pay was givah in 

order of seniority n each ;•category of post. The Special Pay 

was given with effect from 1.7.1985. This Special Pay was 

however, abolished with effect from 1.1.1986 as a result of 

4th Central Pay Commission but the same was allowed to be 

taken into account in the fixation of pay of Fireman IAA and 

.DieselAssjstant Driver. The grievance of the applicant Is 

that many employees junior to the applicants as Fireman A' 

or Diesel Assistant Driver were drawing higher pay than the 

applicants because of fixation of pay due to merger of the 

Special Pay which was taken into consideraUon while fixing 

the pay of the juniors. They had made representation before 

the competent authorities of the respcndents but their repre-

sentations were rejected on the following grounds : 

"If in the lower grades the junior employee 
drawn higher rate of pay than the senior 
employee due to advance increment or 
accelerated promotion etc., the stepping 
up of pay of senior employee will not 
be applicable." 

They made further representations but no reply was given by 

the respondents. Hence this application. 

4. 	The respondents have defended their case stating that 

the pay of .  shunter/Mmajum &' promoted prior to 1.1.1986 

were fixed at lower stages whereas the pay of those enjoying 

the Special Pay was fixed at higher stages on promotion as 

- Shunter in the revised grade. Some of the applicants QQt:..thc, r 

promotion to the post of Shunter7xcgR '' before 1.7.1985, 

that is, the date of effect of Special Pay, and they did not 

enjoy the benefit of Special Pay as Fireman 'A or Diesel 

Assistant Driver. As a result,there cannot be any question 

of stepping up o their iay while fixing their pay with effect 

-, 

contd... 6. 



from 101'.1986 cóhsequent to the 4th Central 

I1L&1 Kanti They further ,  state thattwo app1icants,namelY. 

Deb 'and 	ri AJ1t Kr. Chakraborty who Were promoid after 

1.1.1986 the benéf it of fixation of their pay after taking 

ihto consideration of special pay of Rs.15/-per month drawn 

by them had already been granted • Learned counsel Mr R. 

Ekitta appearing for the applicants submitted that the stand 

of the respondents in rejecting the prayer of' the applicants 

to step up their pay is not sustainable as it is not in 

accordance with PR 22 C and the Notification No.PC-IV/86/ 

RSRP/1 dated 19.9.1986 issued by the Ministry of Transport, 

Department of Railways(Railliay Board). Mr Dutta relies on 

Note 7 of Rule 7 thereunder and submitted that all conditions 

laid down under this Note iqere fulfilled by the applicants 

and as such their prayer is justified. Mr B.K.Sharma.learned 

counsel for'the respondents, on the other hand opposes the 

contention of Mr Dutta. 

5 • 	The respondents have stated in the written statement 

that all the applicants except Jadhu Gpal Chak±aborty 

(O.A.No.238/95). Dulal Kanti Deb (O.A.161/95) and Sri Ajit 

Kr. Chakraborty (OA235/95) were promoted as shunter/ 	- 

'i before 1.7.1985. Since this is the material date it 

has to be rnentioned here that the dates of promotion to 

Stunteras given by the applicants'K.P.PaUl as 6.12.85 0  

AK.Das as 14.12.1985. R.M.Roy as 14.10.85 and J.G.ChakrabOrty 

as 8.12.85 are not same with the dates given 'by the 

respondents in a sheet at AnnexureV tothe written state-

ment. These above mentioned cases are specifically mentioned 

because it will be relevant whether they, were drawing 

fran .7.1985 Special Pay as Diesel Assistant Driver. 	1 	to 
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the alleged äate of their promotion to Shunter. In the 

case of all othe4 applicants except the four mentioned 
	4 

I above A,Chakraborty, D.KDeb and P.K.Baldya their dates 
and 

of promotion to Shunter were before 1.7.1985. All these 

applicants were not therefore enjoyitjg Special Pay of 

Rs.15/- per month as Diesel Assistari Driver/?irnfl :•.A'. 
he states that 

Even in the case of K.P.Paul though/1he was Diesel Assistant 

Driver on 1.7.1985 he has not stated in his application 

that he was drawing Special Pay after 1.7.1988. Similar 

is the case of Shri J.G.ChakrabOrty. Sri A.K.Das and R.M. 

Roy also have not stated that they were drawing special 

pay from 1.7.85 to the dates of their promotion. In the 

case of F.K.Baidya, the question of drawing special pay 
according to him1  

of 1.15/- per month does not arise asdue to diciplinary 

proceeding he was removed from service in 1981 and was 

reinstated on 23.2.1989 and giS'n promotion as Shunter on 

25 .1.1989. He has not stated in this application that he 

L was paid arrear oj-Special Pay after reinstatement. Also 

if the date of 26.3.1985 was the date of his promotion to 

Shunter as stated by the respondents in nnexure-V the 

question of drawing Special Pay bth4mas Diesel Assistant 

Driver after 1.7 .1985 does not arise. 

6. 	Note 7 aforesaid reads as follows: 

Note7: In case, where a senior Railway 
irvant promoted to a higher post 
before the 1st day of January.1986 
drawn less pay in the revised scale 
than his junior who is promoted to the 
higher post on or after the 1st day 
of January. 1986, the pay of the Senior 
Railway servant should be stepped up 
to an amount equal to the pay as fixed 

- for his junior inthat higher post. The. 
stepping up should be done with effect 
from the date of promoti6n of the 
junior Railway servant subject to 
fulfilment of the following conditions, 
namely. 

contd. • .8 

i i  
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both the junior and the senior Railway 
servants should belong to the same 
cadre and the posts in which they have 
been promoted should be identical in 
the same cadre. 
the pre-revised and revised scales of 
pay of the lower and higher posts in 
which they are entitled to draw pay 
should be identical: and 
the anomaly should be directly as a 
result of the application of the 
provisions of Rule 2018B(FR22C) of 
Indian Railway Estab li shment Code 
Volume II or any other Rule cr order 
regulating pay fixation on such promotion 
in the revised scale, If even in the 
lower post, the junior officer was 
drawing more pay in the pre-revi.sed 
scale.than the senior by virtue of any 
advance increments granted to him, 
provisions of this Note need not be 
invoked to step up the pay of the 
senior of ficer. 

Mrtta submits that all the condttiOns. mentioned above 

are fulfilled in hIs case and further that the last sentence 

even .......... officer"does not apply to the present case 

of the applicants. Before proceeding further it is essential 

to reproduce here Rule 2018(B) of Indian Railway Establishment 

Code Volume II : 

0 2018-B (P.R. 220-NotwithstandiLng anything 
contained in these rules, where a railway 
servant holding a post in a substantive, 
temporary or officiating capacity is 
promoted or appointed in a substantive, 
temporary or officiating capacity to 
another post carrying duties and respon-
sibilities or greater importance than 
those attaching to the post held by him, 
his initial pay in the time-scale of the 
higher post shall be fixed at the stage 
next above the pay notionally arrived at 
by increasing his pay in respect of the 
lower post by one increment at the stage 
at which such pay has accrued." 

The subject matter in these applications is fixation of pay 

tf the . ppicantsrin the ra3e efinte, in view of the 

fact that their juniors in the grade of Diesel Assistant Driver-/ 

ft.reman 'A.' were,drawing higher pay than them on their (junior)' 

promotion to the post of Shunter. 	 -.. 	 . 

- 

2 

4 
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7. 	As indicated above Mr Ixitta has relied on Note 7 

4, 

of the Notification dated 19.9.1986 submitted by the 

respondents with their written statement in his submission 

though it is seen that this Notification does not find 

mentioned in any of the original Applications under consi-

deration. The employees junior to the applicants in the 

grade of Diesel Assistant Driver/Fireman A' who drew more 

pay than the applicants on promotion as Shunter are the 

following according to innexure-V to the written statement. 

Sl.No. 	Name 
	 Date of promotion to Shunter 

Sri Santosh Rn.Sarkar 
	16.1.86 

N Gpal Ch. Dey 
	 9.1.86 

" Motilal Majurnder 
	 9.1.86 

" N.D.ChakrabOrtY 
	 8.10.88 

Therefore all these juniors were promoted after 1.1.1986. 

The Special pay of ks.15/- per month which they were drawing 

between 1.7.1985 and 31.12.1985 was abolished with effect 

from 1.1.1986 but this Special Pay was taken into considera-

tion for the purpose of fixation of their pay in the revised 

scale of pay of Diesel Assistant Driver as a result of the 

4th Pay Commission. Consequently on their promotion as 

Shunter after 1.1.1986 they carried with them this benefit 

and their pay in the scale of Shunter was accordingly 

fixed. Apcording to para 5 and 6 of the written statement 

of the respondents and Annexure-V thereto all the applicants 

except Jadu Oopal ChakrabortY (O.A.238/95). Ixilal Kanti 

Deb (O.A.161/95) and Ajit Kr. Chakraborty (O.A.235/95) 

were promoted as Shunter before 1.7.1985 and they did not 

draw their special pay of Rs.15/-per month which came into 

effect from 1.7.1985 in the scale of pay of Diesel Assistant 

Driver/Firemen W. No rejoinder has been submitted by any 

contd ... 1O 
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Of the applicants to these statements made by the respondents 

and they have not4 been sought to be controvrted. It may also 

be mentioned here that although one common written statement 

has been submitted by the respondents in respect of the 23. 

applicants, the learned counsel for the applicants has chosen 

to proceed for hearing on the basis of this common .iritten 

statement in respect of all the applications. Therefore, these 

0 

	

	 statements of the respondents are taken to be correct. It is 

the contention of the respondents tht stepping up of pay is 

permissible only when two persons are in the same grade, same 

pay scale and the anomaly arises in the same pay scale. It 

is seen from the facts Stated above that the case, of the 20 

applicants who were prornoted to Shunter before 1.7.1985 is 

not the same with that of the juniors. It is evident that 

the senior employees, namely the applicants, had not drawn 

the same pay as the juniors in the scale of pay of Diesel 

Assistant Driver/Fireman 'A' as the applicants were promoted 

before 1.7.1985 to Shunter and did not draw the Special Pay 

of .15/-per month. These 20 applicants were not also in the 

same cadre of Diesel Assistant Driver/Fireman A' as the 

juniors as on and after 1.7.1985. In view of these factsthere 

cannot be any anomaly in fixation Of 'their pay in the scale 

of pay ir+-the-'1 ofpy of Shunter with reference to the 

pay of the juniors who were promoted after 1.1.1986 to 

Shunter and who. stand in a different footing. In the light 

of the above the 20 applicants cannot succeed in their 

respective applications now under consideration. 

8 1 	In the case of Jadu cpal Chakraborty (OaA.238/95) 

the respondents. have stated in the written statement that he 

drew the Special Pay of. Rs..15/-per month' with effect from 

.107.1985 to 30.12.1985 as he was promoted 'to the post of 

- 0 , Shunter on ,31.42..1985 • It appears that he was not ãliowèd 

contd.. .11 
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higher fixatIon of pay because he was promoted to 1unter; on 

31.12.1985. Note.7 aforesaid permits stepping upof pay o 

a senior employee promoted before 1.1.1986 with referenceto 

the pay of a junior promoted on or after 1.1.1986 in the 

higher post subject to fulfilment of the conditions laid 

down thereunder. In view of this fact and the factthat 

Shri Chakraborty was drawing Special Pay of Rs.15/-per month 

till 30.12 .1985, that is one day before his promotion. I 

consider that it will be fair to direct the respondents to 

re-consider his case with reference to the facts of his 

case and the Notification No.PC-IV/86/R5RP/1 dated 19.9.1986. 

They are therefore accordingly directed and they should do 

so on merit. They shall issue a final order within 3 months 

from the date of receipt of this crder by respondent No.3, 

the Chief Personnel Officer, N.F.Railway, MaUgacn, Guwahati. 

The application is disposed of accordingly. 

In the case of Dulal Kant! Deb (O.A.161/95) and 

Ajit. Kr.Chakraborty (o.A.235/95) the respondents have submitted 

that these 2 applicants were promoted after 1.1.1986 and 

their pay in the revised scale had since been refixed by 

taking into account Special Pay of .15/-. Mr Dutta submits 

that the applicants had not actually received benefit of 

the refixation. The respondents are therefore directed to 

pay these 2 applicants their dues as a result of refixation 

of their pay within 3 months from the date of receipt of 

copy of this order by respondent N0.3 if they had not already 

been paid. The O.ANos.161/95 & 235/95 are disposed of 

accordingly. 

The Original Applications of other applicants exclu-

ding OaA.NOS.161/95, 235/95 and 238/95 are dismissed. No 

order as to costs. 
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Wft 0... No.17 5 	of 1995. 

Shri Chittá Ranjan Paul .., Applicant 

• ITS 

Union of India & Others 	... Respondents. 
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10  Appile at 1011 1 to 80  
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25635 

• 	3. Chart showing the date 	A/2 0  
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14 0  
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applicant and his juniors. 

4 0  Bay.  Board's lotior No 
pC/60/pp1 dt. 19 93,66. 	A/3. 15 6  

• 	 5. Applicant' s reprcscritation 
dated 9.5.93. 	 A/4 16. 

6. Senior Divisional personnel 
Officer's D,O. Letter No 	A/5 17 0  
E/41/1/LM(Rostr) dated 

• 
8.11.93. 

• 	 7, Divisional Railway Manager (P) 
• 

• 
letter No B/UI/1/LM(ROstr.) 
dated. 9.7.94 	 A/6. is. 

8 • Applicant' s repro sent at ion' 
to Chief Dporating Manager, 	Al?. 19 & 20. 

dated N.F.RallWay, Mallgaon 
2.8.94. 
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IN THE CE1iL ADNINISTR&TIVB ThIBtJNAL 

GUU1A.TI BENCH : GtJWAIJATI / 

(An application under Section 19 of the 

Administrative Tribunal Act 1985 

• 	 .• 

Original Application NojS of 1995. 

Shr I Chitta Ranj an Paul, Son of. Late S& ath 

Chandra Paul, resident of Lumdlng, C/o. Subash 

Chandra Paul,Swagat Hotol,Jyotl Clnoma,Lumding, 

Dist • -Nag aon,PIN-783447 A.ssam. - Applicant., 

.Vs. 

14, Union of. India represented by 

General }Iariagor ,N.F.Rail!Jay, 

Maligaon,GuwahatL.781O1l. 

2. Chief Operating Manager ,N.F.Railway, 

Mallgaon,Guwahatl-781011. 

34, Chief Personnel Officer ,NJ.Railway, 

Naligaon,'Gu%1ahatL.7830110 

4, Divisional Railway Manager ,N.F.Rly., 

Lumding , Pin-782447. 

5 Senior Divisional Personnel Officer, 

N.F.Railiay,Lumding,PIN-782447, 

Dist.Nagaon,Assam 	 -- Respondent.. 

1. Subject matter of the Applications 

Stopping up of Pay of the apiIcant. 

Contd./-....p2 
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3urisdictiofl of the Tribunal: 

The applicant declares that the subject 

matter is within the jur isdict ion of the In' blo 

Tribunal. 
S 

Limitation: 

The applicant sutuits that application is 

within the period of limitation. 

4 Facts of the Caso: 

4.1) That, the applicant is a citizen of India 

and is entitled to rights and prcvileOs available 

to citizen of India. 

4 0 2) That, the applicant was appointed on 23..10-64 

as EnginG Cleaner in the Mechanical Department of 

N.F.RallWaY and was posted at Lumdirig Loco Shod, 

That he was promoted to the post of Diesel Assistant 

Driver(in short DAB), on.. 7-10-83 in scale R.29O35O/-. 

The applicant was promoted as Shunter in scale 

on1-3.85 pnd. was further promoted to the post 

of Goods Driver In scale is0 1350-22OQ/.. on 19..2..880  

4.3) That, on completion of 30 years service the 

applicant took voluntary retirement from service 

with effect from 31-10.4. 

4,4) That, the Railway Board, vido letter No,PC/ 

III/84/UPG/19 dtd.2506-85 issued Orders for Cadre 

review and restructuring of Group tCt and Group 'D' 

staff. In respect ofFiroman'A' and DAB. the spociai. 

- 	/ 

Contd .-p3 



pay @ Rs,15/- per, month to the ostant t  of 30% of the 

post in each category was sanctioned. With the 

introduction of the revised scale of pay with 

effect from l3.86 the element of special pay 

was taken into account in the fixation of pay 

of Fireman and DAD. The above benefit of fixation 

and the payine nt of arro ar s were made to the 

concerned Staff vido Bill No.450.HEt/No.1166 

dt • l4..6..93 

A. copy of the Railway Board'ts 

letter No.PC/IID'94/UPG/19 
/ 

dtd,25..6..86(rclevant portion) 

is annexed as Anne xuro-.A/l, 

4.5) That although the applicant was promoted 

from the post of DAD in scale R.290-400/- on l3-85 

yet 'be was not given the benefit of this special 

pay and subso qiO nt fixation as had be en give nto 

his juniors. 

4 06) That, Shri N. D, ChaIaborty, Shri Moti 

Mazumdar, Shy I Gopal Doy II, Shr I Santosh Sar kar and 

many other who are junior to the applicant as DAD 

and were drawing Isw of Ets.302/ on ]0-].o-83 when the 

applicant pay as DAD was also R.3O2/... But duo to 

marger of special pay, of the juniors were fixed at 

Rs0 1680/.. with effect from 9.4-94 whereas the 

applicantts pay was Rs.1640/.. on 94..94 

A cómporativo chart showing the 

pays  date of promotion of the 

C ontd .1- p4 
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'applicant and his juniors is 

annexed herewith as &nnoxure-A/2 0  

4.7) That, in the year 1966 Railway Board under 

latter No.?C/60/PP-1# dt.19..03.66 communicated 

sanction of the Pro sident that when a Railway 

servant promoted or appointed to a higher post on 

or after O1..04-61. draw a lower rate of pay in that 

post than another Railway servant junior to him in 

the lower gr ado and pr ojuoted or appointed subso quqntly 

to another Identical post. The pay of the senior 

employee in the higher post should he stopped up 

to a figure equal to the Pay as fixed for the 

junior omployoà in that higher post from the date of 

promotion or appointment of the junior employee. An 

- 	extract of the said letter has boon published in 

the RAILY E3TABLISUNT MkNtJAL LAN and practice 

by Shri M. L. Jand,Assistant professor, Railway 

Staff.  College, Badodara. 

An extract of the said letter as 

published in the above publication 

is annexed herewith as Annoxuro-A/3. 

4.8) That, asthopay of the juniors of the 

applicant were higher than that ofho applicaMa 

represented to the Divisional Railway Managor(R), 

L F,Railw ay , Lund ing (Re spdt. No.4) dt. 09-05.-93 for 

stopping up of his pay to the stage whore his juniors 

pay has been fixed on being promoted as Shunter and 

Contd./ --- p5 
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Driver. - 

A copy of tho said representation 

is annexed herewith as Lnnexuro..L/4, 

449) That, the Senior Divisional Personnel Officor., 

N.F.Railway,LuJudjng(Rospdtjo.5) made a proposal for 

• stepping up of tho Senior persons including the 

applicant and èubrnitted the same to Accounts branch 

• . for vetting but the. Accounts branch rotwmd the 

proposal suggostiøg submission of paporà to Chief 

Personnel Officer,N.F,Railway,xaligaon for clari. 

fication. Accordingly Senior Divisional Personnel 

Officer ,N.F.Rly. ,Lumding(Rospdt.No,5), Sought the 

clarification of the Chief Personnel Offieer,N.F 1  

Rly. ,Maligaon(Rospdt,No.3) vjdo D.O.jottor No.E/41V 

l/LM(Rostr.) dtd8.,11..93, 

A. copy of the said letter Noj/41J 

l/LM(Rostr.) dtd.8.,11.93 is  

,anncxod as.Annoxure..A./5 
F 

4.10) That, the Divisional Railway .  )anagér,N.F.Rly., 

Lumding vido letter No.E/UI/]JLM(Rostr.) dt7-7..94 

,4nformod the applicant and other omp].oyoo who made 

/ similar representation that a reference was made to 

• Head Quarter for clarification and Genera]. Managor(p), 

Maligaon has passed the order as follows 

If in the lower grades the junior 
employee draws higher rate of pay 
than the senior omployoo, duo to 
advance increment or accelerated 
promotion otc,the stopping up 
'of pay of senior emloyoo 'will - 
not be applicable,. 

Contd1,/..p6 
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L copy of the said letter 

dated 77-94 is annexed as 

Anrnxuro.L/6. 

4.11) That, as the clarification gives by the 

Gomral Managor(P) was not based on correct 

interpretation of the presidential orders, the 

applicant zna4o a further representation to the 

Chief Operating Managor(P),N.F.RailWaY,MaligaOfl 

(Respdt.No.2.) for reexamination of the applicant 

case as in its true per soctive and to sot right 

ke the injustice caused to the applicant. But no 

reply was received by the applicant. 

L copy of the said representation 

dated 4..894 is annexed herewith 

as Anmxuro-A/7. 

5 0 	Ground for relief, 

5.1) That, as the pay of the applicant's juniors 

was fixed at a highest stage than that of the 

applicant., the applicant is entitlod to 	fixed 

at the stage where his juniors were fixed at the 

timo of their promotion in as much as the applicant 

and the juniors belong to same cadre and held the 

same post of DAD but the pay of the juniors were 

fixed at a' higher stage of the pay scale duo to 

their promotion at a later dato, 

Contd./-'.-'p7 
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5.2) That, the applicant was holding the post of 

Diosol kssistan Driver(DAD) on 1.4..84 the date 

from which the rostructing of the Cadre was zndo 

effective. 

5,3) That, the applicant is being paid less Pension 

duo to respondents refusal to stop up the pay of the 

applicant. 

6 	Details of rougdios exhausted: 

The applicant has represented to the Divisional 

Railway l4anagor(P),N.F.Rly.,Lumding and the Chief 

Operating Managor(P),N.F.Rly.,Maligaon as stated & 

Oarlior. 

7 • 	That, the applicant do ci ares that he has not 

previously filed any application, writ petition or 

suit in respect of the subject matter of the 

application in ifany other bench of the tribunal 

nor any such application, writ petition is pending 

before any of tbem 

8 1 	Relief Sought: 

On the facts and circumstances submitted 

above the applicant humbly prays for: 

• 	 Issue of a direction to the 

respondontsforrofixation of' his 

pay on the basis of stopping 

rule, and refixation of his penn 

theroafter and for paymónt of the 

arrear thereto with interest, 
• 	 0 

Contd./--.p8 
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9, 	Interim Relief: 

NIL. 

100 Particulars of the application foes: 

An I.p,o, No.511544 for .50/.(Rupoosfifty 

only) in favour of the Registrar, Central 

Adniinistrative Tribunal, Guwahati is enclosed0  

VERIFICATIfl 	 - 

- I, Shri ChittaRanjan Paul, Son of 

late Bar at h C handr a Paul, aged about 49 y 9  ar at 

present residing at Lunding, 0/0. Shri Subhash 

Chandra Paul, Hotel Swagat, Jyoti Cinema Road,. 

• 

	

	P.0,-Lumding,Dist.-Nagaon,&ssazn, do hereby 

verify that contents of paras 4, 6, 7 and 10 of 

• the application are true to my knowledge and 

• 	belief and the rest are my submissions -  before 

the Tr ibuna]. to the Hon' blo 1'r ibuna]. and I have 

not suprossed any matoria]. facts. 

Dato: 2  
Signaturo of the aDDlicant. 

Place: 	 - 

	

- 	
U 
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Subjot, Cadre Rovjw and Rostruc, 
-LLDLfjj 

No • PC III/84/tipG/Jq dated 25_6... 1935, 

Rostructuring of certain Group tt & tj)1 ca4r 	have been 
under conjdorat1on lflCoflstj1tatjn with the Staff in the Commit 

Cou 	 toc of the Doprtmontal ncil of tho JCM(flailways) for Sorbj,no, The 
Ministry of Railways have dncidod With the approval 
of the president to restructure certain categories of Group 'C' & ' Df as dotAilod in the Annoxuro  Onc1osad 

2 Whilo i1np1omontj tho orders Mcifia instructions given in tho ftn0t under 
 difforont categories Should he strictly and carofui]y adhered, to. 

3. For the purpose of rostructurj the Cadre strength as on L.L.1984 wil]. be taJo.n into account and will  Rosc)rvo post 	incicI0 Rest Giver and Leave 

4,1 The staff solo ctod and posted against the addjtj0 	
higher grade posts as a result of rostruct,i will have thofr pay fixd under Rub 

2OlB(22..C)I1 w.o.f,l.,j1g84 on proforma basis 
with curront payments w.o,f,j1g85 

The benefIt of fixation will be applicable to the chajWroitt which atiso from restructuring6 

4,2 The  
•33O 	

po 
j 	 sts of Shunting Drivers scale ,'.. wili be  

RS6290...400/ 	 filiod from Shuiiters grade 
The 	

., on the 	or soflJority_c 	Suit blilt posts of Driver 
Grade 'C' scale Rs,33O..560 will however, be fillod as par 0 x±ant; ordors for promoti or  of Shuntors to Driver Grade 'C', Fixation of pay of 

Shuntera gro ,29O..4OO/. apo1ntod as Shuntj 
Driver Grade Rs.330.560/... wi 201 11 be roguate under 

(FkL22c), Shunting Drivers grade RsØ33O..5GØ/... 
appoint as'Drjvor scalQ t.33o56o WIfl have thnir pay fiX0 1 1 under Rube 

4.3 The bonofit of ratrosptj0 fixatIon 
from L.1.,1984 and current payont from 

1a.11935 will not be app11caba to such of thOl3O employees Who are promoted aginat vacancies ox1stjpg on the date of 
r0 structurins,, They will be granted benefit3 	y onl from the date of promotion as per nornlal ru1n 

- p 

t 1 
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5.1 Tho oxiting classificat ion of the posts 
covorod by those rostructjjng orders, as "So1octjon' 
and Non.Soloctjon", as the caso may be roinainFj 
o hano d • Ho we ye r 	 , 

, for t ho p ur po so of implo mont at Ion 
of tnoso orders, if an indivjdua]. Railway servant 
becomes duo for promotion to only one gr&lo above 
tho gra4o of the post hold by him at pro sent, on a 
regular basis, and such higher gra10 post Is class.. 
ifiod as a "Selection" post, the existing selection 
procedure will stand modified in such a case to the 
extent that the soloctjon will be based ohly on scrutiny of service records without holding any written and/or viva.voco t;ost Under this procedure, tho 0atogorisatj 	'Outstanding' will nt oxist 

5 0 2 In case s  howovor as a result of thoso 
restructuring ordor, an inc.Didua1 Railway servant 
bocomos duo for promotion to a grade more than one 
gro above that of the post hold by him at pro sent on a regular basis the benefit of the modified 

.procoduro of soioclion as aforesaid will be applicable 
only to the first such promotjoA (if that post happons 
to bo a 'SOloctIon'post); the 5Ooxd and subsoquont 
promotions if any will be based only of the normal 
rules rolaling to hiiing in Of SOiOtjo' or Non Selection posts', as the case may bo 

5 • 3 Vacancies oxisting on 1-1.1984 and thoso 
arising on that dato from this cadrc rostuxcturing 
shoul,d be filled in the following s0quOncoi.  

(1) from panels approval on or before 
30..6..1985 and currant on that data; and 

(ii) balanco in the manner indicated e In paras 5.1 & 5 0 2 above, 

5.4 For such of the posts in the Annoxuros to 
this letter as fail. in "Safety categories", the inat 
ruetlons contajncjd in this Ministry's latter No.(NG) 1.83.pM2..8 9  dated 71.0-83 will apply mutatis muoands In rospoc't of promotions against vacancies covered 
by thoso restructuring orders, 

6 0 	The restructuring orders visuajso grant of special pay to certain catogorj, The grant of 
special pay will be affective from 1-7.1985 only. 

6.1 T.ho existing rules and orders in regard t0 reservation for SC/ST will continue to apply While filling up additiOflal vacancies in the higher grades arising az a rastilt of rostructurthg 

\t9 
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7 Tho Nonfunct1onal selection grade posts, 
if any,oxlstjng in the catoorios covorod by these 
orders should, be adjusted against the upgraded posts 4  
Any holders of rn..functjonaj. sO].octlon grades not so 
adjusted will continuo to retain such as personal to 
thorn till the next rev jow '  

It 	7.1 Sant ion for grant of' non-functional 
solocti.on.gradoposts for the category ol' Drivor 'A' 
Special, Guard 'A' Special and Assistant Guard will 
issuo Separately. 

8. In the case of running staffroadjuatnient 
in running allowances ConSequent to restructuring will 
bo dono soparato].y 0  

9# In all the categories covered by this letter 
ovon though more posts in higher scales of pay have boon 
introduod as a result of restructuring, the basic 
functions, duties and rosponsibjlitjoa, attached to 
thoso posts at present will continue, to which may be 
added sEch other duties and rospoflsjbjjjties as 
considorod appropriate 0  

The Poard desire that 'ostructux'ing and 
posting of staff after duo process of soloction as 
provided for in thoso orders, should 'bo complotod 
0Xp0ditjUs1y. 

The Railways will carefully assess 
requirement of funds on account of this rtructurji 
for the year 1985-86 and include them in the Rvjsod Eztirnatos for. 1985-86 and Budget EstImates for 1986. 
87 by tolographic advice to Add1 Diroctor,Financo(B), 
Railway Board s  

Subject: Statement indicating restructuring of 
certain Group 'C' and 'D' cadres on 
Railways. 

No.PCIII/84./IJpG/19, dated 25-6-3.9S5 

I. Loco Running Staffs 

1. Passenger Driver 'A' 
(a;. 5150-700/-) 

All Passenger Train 
Drivers 'Al having a run. 
of 250 Kms, and above to 
be uigradod from Driver 
'A' 	.550-.7O0/-) to 
Driver 'ii' Spl.(550-750/-), 4 , 

All Leave Reserve for '' 
Spi. and 'A' Drivers to 
be kopt In Grade only. 

Contd0/--pL3 
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Ro vi sod 

(1) 
2W Goods Drivor Gr.'i3' 

(I.425-.64:0/. 	40%) 

(11) Goods Dr ivor Gr • 'C' 
(as0330560/- -60%) 
(10% of the Gr.'C' 
posts operated as 
SolOctiori Grade 
posts in .425 
600). 

3. Shuntors 
(Rs. 290.s400) 

• I4 iXoman 'A'/Diosol 
ASstt./Astt,E1oc. 
Loco Drivor(Rs.290.. 
350/-) 

Percent ago 
Goods Driver 
Gr.'B' .425 	60 
64o/. 
Goods Driver 
Gr,tCt P4330- 
560/ 
Selection Grade 
1b.425..600 to be 
discontinued, 

30% of Shuntors to be 
upgraded as Shunting 
Dr.vor s Rs.330-56/. 

30% of posts to be given 
special pay@ Ps.15/.. prn. 

Fireman '3' (Rs.260.. Leave reserve posts for 

	

350/-) 	 Firoman 'A' hitherto kept 
in Fireman 'D' to be 
upgraded to Fireman 'A'. 

Fireman 'C' (Rs.210.. 30% of Fireman 'C' to be 

	

270/) 	 upgraded to scale Rs.260 

(L) Nato: 30% of Ifiroman 'C' Scala Rs,210270/_ 
are upgraclod to scale Rs.260.350/ will remain 
designated as Fireman C' •  and utillzod as fr 
as possible on, Mail, Express and Passenger 
Trains. The further avenue of promotion of 
Fireman 'C' in scale P.210..27/. and Rs260. 
35o/.. will remain unaltered, 

1Iotromon. on ENU Trains 

U. Traffic Running Staff 

50% on Western RaIlway 
and 40% on Contral,Northarn, 
Eastorn,Southern and S.E 
Railways to be upgraded a 
Driver lAt Spi. in Scale 
:. 550-750/- * 

1. Passenger Guard 'A' (i) All Passongo:. Train 
.(ft.425600) 	 Gu&ds having a run of 

250 icms. and above to be 
upgraded to Guard 'A' 
Spi. Rs.425640/.., 

Leave Reserve for 'A' Spi 
and 'A' Guard to be kept 
in f ill Grade only, 

Contd0/---p14 



& M 

Rev isod 

2 (1) Goode Guard Gr.'B' Goods Guard Porcontage  
(Rs.330560/ 	

— 40%) Gr. tBI Rs0330 	6 
56O/ 

(ii) Goode Guard Gr,'Ct Goods Gu'd 
(1.330-53/.. 	60%) Gro'Cl 	R.330.1. 	40 

)J0/-. 

III. Accounts Staff: 	•I••eee$A.. 

V. Cash & Pay Offico Staff: 

 Tool Chockürs: 

 Tracors(,260..430/)2 ..........,•••• 

 Pormanont Way Mates to Permanent Way Mistrios: 

 Messages Chockors(for Central Wotorn & Eastern 
Railways only): 

ANNEXtIuE II 

Railaw1so distribution of Supervisory Staff of 
Cash& Pay Dopartmontt 

I. Soparato Cadre 
Payment Side: 

Combined Cadre : 	. . . . . . . . . . . . . . 	. . 	• . . C • • • • 

Summary (Both separate & combined oarIro)2 

A 



I 

t. 

2 

P j K 

	

i3f 13f 	
3,92 	9 

iQDeYI 

9A&9. 
11O/- 	 11+80/- 	1520/. 	15€O/. 	14O/- 	1680/-. 

R L  $pr1cr 
cl 

1680/- 

ji1i.in.ei.  

t i 9,& 
-14yol- wl~ 

I+, 

	

90 	6..91 	 6.R 	6 

I7 	 iö7 	 O 7 

ipM8 iQJ1±L9 	QJ±L90 iP+I11 iQL1LL2 jQJ/9 

10/- 	141+0/-. 	10/-. 	120/-. 	1560/-. 	1/-. 	1680/ 

/3L2P 	/3L2i ___ 	
J2 

1+ 1+0/_ 	1 +8O/- 	i52D/  

6/3/9k 
1680/- 
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Vtzt toi' of py oii p oit ion or ppointnt to k14)T 
poI3t 	tu*1iJ uxi3th out  of  tk appttotton oX 
z ulo 6,018.11 (1 .. 22C )4. II. 

1 	he 14UO ~;tiojl of  rUMoVJykg oortth ultui UX iG tn& (,$ 
a rosult of LIXAtlft ot pq ot Vd LlWMY a'arvants  PrOMOtaf or 
appointod to highuz po sts *1tox thu introduction of ruL4 
O)31k3(F.h. LO).h.IX h 	booi undor tho Quit LIcaraItion S 

thu £oZd for somatilm paat. 

By a utriot application of thu above tu]o, it sq 
happon thut a railw&y aoivint prooto4 ox 

apCWOF
intad  to $ 

highor 
that
ost  on ox aftor 1...l9@ may drI a rate  Of  

pay in 	poet than another railwar sarvant l  Jiantor tp his 
th the loor gxwto nd prornotod or 	potntOd subeoquontLy to 
arother idoiittoal. po3t. 

3 	In orcior to xonovu thtu anomLLly thu piosidotit La 
plO-iSod to dQCI4O and ui much casue the pay of the senLo3 
oipi.oyQO in thu highor po8t ahould be mtoppuU upto a ftiura 
04ual to trio priy is fixed for thu Junior oLpl.oyea in that 
hthor pout, Thu stopping up should be doito w ith affect tsçm 
thu Lto of rcnotton or appotntnt of the junio

"I; 
o7ob 

und will be mubjoct tc thu ZoUol'thg coi4tttons, 	 . 

both the Junior and Junior eip1oyeo$  should boioa
j

ç 
to to 	otdxo ijd  the  posts in Which thuy h4 
buon prornotod cr appotiitud should be Ldonttc*l  
in the wtO o4ru ; and 

Thu sc ila of pay of thu lower n1 hihor poats in 
which thoy io oi1tttluJ to dx v  pay shoald be tdoii. 
ticti; kind 

(a) Wi anc;aLtly mhoLld bo i1troctly am A rosuit of the 
appliCtio 01 rub 40 	(F,144..C

I
. II, fror 

OXAplO,  it  ovci in thu tower poet hu Junior oaptoyos 
Uraws ibm tine to tlrnu a tdghot r.te of pay t!an 
tte sonior by v Utuo of ftxtton of pay under the 
noraj r4c8 oa.y duo to grant of advjoc incroo,.ts 
or duo to (Acouloratud pxonottoU etc o  thu pXoV1$tOCi 
cor1timd in tta ]ottox mill not be tnvo1od to 
stOp up thu pay of the mentor ornptoyOo$. 

4,0  The odos refixing tho pay of thu mentor oisployoo$ in  
iccoxdanoO wtti the provtiosts of this bottol shall bo im*uGd 
undor rio 2023 (1 ,k 27)II. Thu noxt thcromont of the senior 
onipboyOeZ will be dr4wn oi onpltLcnf thc toqutsito qualif)'tn 
service w,o,f, tio ii.to of bOjxtttc'g1 of p37, 

5 	Those ordets talc effect from 3.4E,Came of So nlor# 
dr iiwillZ  bue puy tiiwi Jiuitori in iospcct of promotions cW 06T. 
ing 011 01 Ixftor  L.4-J3l may 	Ixg regulated udor thesQ oidors 
but tho jctu ,11 bunol tt wouW Lo ximi ssitla from 22 0 106 •  

/ 

R iLjtlJ 	Wi- 
 
'I 

el 
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* 	 To, 

The Liv, Rly, Manacier (P) 

N • 1?, R all way, 1, urrd .i nc, 

Sir, 

Sub: 
- 	 2_2LY. 

With due respect I beg to 8tate the following 

few lines for favoir of your kind consideration & sym-

pathetic orders please. 

That sir, I am working as goods driver from 

27.3,88 & may Pay was fixed to R:1560/-  in Scale ;1350/- 
to 2200/- but!is k s surprised that the junior drivers 
who have been promoted later on have more basic Pay than 
to me. The srne ocirance was made in cas(.t of Sri Rariendra 
Kr. Basa, qoods driver who have applied dt: 2 1/1/93 but 
no action has vt been male token,. 

Therefor, you ar'? re:luested to take necessary 
action early or permit me to take help from COURT OF LAW 
& oblige thereby, 

'I 

VOt]S faltbfully, 

)ated,rudlric; 

tmhc: 	. 	

•))) G/~/L 

_: 
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FaOrriEIt ftAILWAY. 
a?tIc, Cir TT1 

	

•r 
	

D. R.H. (p)/WMDIITO 

D.C. ro. 1J41/1/L21(nstr. ) 

	

Dt. 8/  11/939 

i)is"C)irt ChlikrnbrtY, 

Eublva CteJ 1L_PL.P 4X_PLLW flLtQ$1 

wer roa 	re w,G . 	on proforin ftx*t on in(i 
?o, /O5/73/Pt. IV Dt'flT) )44 jO'i'1t35 	29'.0.68 
OatQcriøI o ?1.ruiunn 'A' ind DAD nil other ,unnin es't.p..rt*a 

iate 	6'36 and 13 385 1rrLnted unlor CPiKLG'. letter 

the bne1'i 1  Of 	ic1ni n 	flt 	th 	rn 	0 the extQnt....._Qf 'A' snii DAI)t vhieh wore not rc.-structUrorii vere however I en 

99ct1onG In fnv*ir of the' 134.r,IOrrnOat pervone In e'eh tMtegorys 

,1.85 with  monetar7f1t. The oet.porlea of Ftremiui 

In terms of niy. Dotr'n lettor ?TPIII/84/OPV1 

	

to n 	citc,orY in4 neeor1InlY, APi. P7 Vfl 

	 / 

I i 

With tho 1.ntroluotl-on of ravIi'd peqig w.e,f. ],1.M 

(4th P.C.), the oJ,ement of 	. 
jy R. 1fl/-wi 4one owny but. 

the nmo vMA n1Io1 to be t&'n Into ncct In the ftcatIon 
n 

''PC IV/ 36/ fl fl.0 	4 , IU, U, &3'\ r' e v el U nier OM (P ) /)4 LO' 

V2Oc/IiX/4(M) 	distel 29/7/19 1'hI expretee croGte nrnm a.. 	..._1.... 	4.. 	I 	1flA 
,ios whureb the ny of Ihu t';r 	l• 	L 	r r '. 44 

a lower øtague 	 v t-eas the pny of those en4oytn 
the p10 pny!w.S fl.xi rt hIghr pt 	p •tton si

ol 
huntor in the reinei 

conequ@nt on the bo1 now thQ eentor paroni 
4rtl.ng lower pay than theIr Juniors have clnimed steppng 
up of th1r pay to the extort of their junIor 	A propoøL 
for stepping up or the pny of senior peroone wao, sent tn 
Accounts for vetting but Aco( ,untp has returflS4 the propo5*I. 

.ab*t with following obgervs'Ofl* 

' It I a seen frrni tii er,e !?c. /41/1 LMUentr.) 
at P?4 that junior goote 4rtvør$ are 1rwng 
more py than thtIr pentorø on nccc*int of ftxtn 
of pay after tnklnr SPOCIal pay ot Rr. 15/- 
111to ccoUflt. 

In øirnllnr cmson 1(]V- j ,, m.'s 4acIetn he bon 
O1)tAlflQ4. lUt )t scr t:hnt flr. Is 4nIIOfl vnrine 
,3ccor1.ng to mr1 nf Inlivilual c'aen. T1eice the 
cuo my kirvily hi rt!faTrec to CP(V".F. ftly,/nitofl 
for cbt:ilnl,'ir cInrIflelitioti tri* 91y. 	oarc1. 

In view rf I h rt l 	, 5.: 	n r')u3ti1 thit nccir7 
clnrif1.c,nttfl mylvm ' 	rmuntc.it 	for the puroe nt 
an etrly 4nte 10cf thIn Ise l.a most Likely to be ral.eQd in 
the 	7M tiisio. 	 - 

TIirj rfl,' plontu 
(I 	

arly declolofts 

With yQ)rcD 

t 
To 
Bri 	fl4 ChkrVbOrtY, 
c P  cV M1ri 4uit Ofl. 

urgent by oomnuniest1n 

Yrs 81narely, 

( AP. I3RrUR ) 

-- 
S'. 

-'S 

I 

/ 
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- 

- 	 Offcc o 
r:D. 	 c:(R 	) Dj 

/1 lam, n,citd 7/7/Y 
Sri ChIzt flmnjc ?c.u1 
Gc Dr :/lthing arid Others 

(Tnroug F/r..Ing1 ) 

Sub:- Stenning up O' pIY 

1cf:- Your letter dtd 9J5/. 
.. •Ioue 

In reference to your letter quoted bove. 
this IS to Inform you .that In connection Itlth 
the rbove s'ubject a rafe renco has been ni&.e to 

• 	HQ for c1&LfLction and (P)/RLG v.c1ø his 
• 	- letter No.1/3/III/59 (M)Loose, d.td: 3/6/94 h 

• 	. passed the - oxders tP £o1loys:- 

" If in the lo,,pr graes the jUfliOX 
• 	 employee dra',s 'hicj-  er' rate of izty 

then the senior enrloyee, due to • 	'• 	 vwce Incrennt, or acceleratdi  
• . prozotlon etc.: the step.thg t of 

p' of sor employee qii1 rot be 
z,plIcd'le.." . 

P 	 Roy.• 
jipo/II - 

- 	
. 

 

for DLvIl.RlyJ4aflager 
u.F.nly.- Iii1ing - 

• .. • TEYAJ7I 949.. 	• 	....- 	•.• 	•: 	- • 

• 	

:  

çf 	/ 



/ 
LJPCI 'ioen wronry-' grnntei with tbØ' special pay of Ps.I7*in 
witø vIen considered n the time of fizatto of R31U"tS* 
onlO of Pay v.e.f,1.106 raised thtr pay to higher stage 

than me innptte of myrelt being isnlor to above named and 
aluo having been promoted to btgi4er grade earlier to these 
junior colleagues fad the Oplopay been granted to the 

tormost only as deetred by t64 Tfly,lbard, the anomal 
coneuential dlprivattofl being suffered by me woul 
have Drton at all. 

contd. • .2 

I 
& 	

To 
The Cbief Operating nnger(P) 	 -k 
fl.F.ThiUwoy, Mnligaon. 

i2rQrlirnne2h 

Sir, 
ubs. prong interpretation and implementation 

of Yfl.y.Tkl's orOrs • deprivation and 
bordohip arising thereof. 

flet*. GM(P)/MLO'i clarification vid. hjs 
)o.283/III/9(M)Loosq datil 3.6411 
eoziunioatsd undir DTIM(P)/LMO', !. 
WU2I1 	rIA4L 2.7 

Reapiettully I beg to sbatt the. foflovin 
fcotunl po8tttQng vtdob appar ii have not been taken 
into conidaration vtUa claritt4ottons as Me t Or 
b the ft.DPO/Ua vide hi. D,Q.itter 	.B/Lfl(T*st) 
dated 8,U .93 lied been extended by GI1(P/Me2igaon. vide 
big 1ettr un1r refer.nó. 

Thnt $tr, lai1, the $r,D'O vtds hi. D.O.letter 
nontioned above bd correoti, eri1oinsd the biokiround 
of t%e coo, the ernpboele had wron1y ben laid on 
!2tep7in UL)  Of )fl$' of eeniore to thi ilvel of the 
Juniore drawthg htc(aer pay' instead of on removing 
the nflornn)tC9 in pay eriping out of wrong intrpreOtion 
nn implementotton by the Dt4(P)/LMG of the Ed li orders 
regarding grant at pi.pny to seniornopt Firemon'A'/X)ADi 
a efltioned in porn4 of the aforesaid t'.O.letter of 

r,DPO/LflG, 

That Str,even it, the mn1ter is considered as a 
caee of 'step)tng up' in the 1igt of the clarification 
given by the GJ1(?)/HLU, it may be pointed out that I am 
being paid lover pay not beoeuS my juniors enjoying, 
Uigber pay bad ,  been granted U) sdvanoe increment OP 
(ii)acoeleroted promoi 	t sia4p.y tscause my uflior 
co1eogue ltk /rtS( _t 

FA 

- ( 



— J7CJ3 

ap 2.. 

That Sir mother aspect of thE wrong interpretation 
and impiementatior) of the Bd's orders in regard to the grant 
of Spl.r,ny in question 08 induldged in by the DRM(P)/Imdjng need also to be;cleariy pointed out which is as underz... 

That, some of the senior incumbents Including myself has been declared promoted on and from 	f85 ( 	f.SL,? 
___ of seniority list for shunter/B, circulated Under Dc)7LMo s 5 flo.W23/I/LM dtdz 25..86. showing the PO3it1Ofl as on 1.ts,8 ) while the restructuring benefit to Ico Running staff other than F/man* & DADs as well as Special pay to 30% seniormost among the F/mon-A a DADs had been granted wef, 1.1.8 1 . with financial benefit wef i.i.8. a 	ite t insp of having been in the Grade of F/man 'A',' DAD up to __________ (tUe preceeding day of my promotion to the Grade of unter/B, I was not awarded with the benefit of Spi. pay and although I 

had been senior In the Grade of F/man.A /DADto the junior 
colleagues as above mentioid. Had tlaq benefit of Spi. pay been awarded to me as hati been due as pOr B00 rd 'a orders my pay on promotion as well as at the tirne of fiøtio of pay from 1.1.86 in terme of 1+th CPC award, jould have been much higher than wbnt I badactually been p 	with 

Under the 
above cirumstang I would humbly Pray for your kind lltervent1on, a thorough re..xajflatjon of my case in it's true perspectjv and set..right he wrong done to me CaUsing immense ftflj1 depri,vntion aid conseuent1s1 hardship. And for ou 	an act of your kindness 	shall feal much obliged. 	 / 

I would nls, like to1entjone here that Ufl1CSS my aboVe justified proyer receives your fvourbje con1deratton and rIi nctton'tthirj a reason2tje time of 3 motha at the most, I will be left with no other @terpative but to seek justice through the judiciary. I, however, hope that you 
would not push me to. such a circumstantial compulsion. 

With best regards, 

41  

Ls*, i'nr6 o f ioa'ci' circular 
N.pC III /C+/U/19 dtd 2/6/85 rends 	under:.. 
" V)e restructuring otiers 

visualjse gxarit of special 
pay to cert1n cat 0 ris •  
TU grant of Spl.pa will 
be ffec t frctn 1 .7 .35 only." 

Yours faithfully, 

Q,c4 I 

94 
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BREORE THE CEWDRAL AD1iiINISTflATIVE TRIBTJNiL 

GIMAHATI BENCH. 

IN TE 1IATT1iR OP : 

1. OA No. 175/95 V 
Chitta Rn. PU]. Vs. U.O.J. & Ors. 

2.OA 11o.211/95 

K.I'. Paul Vs.. U.0I. & Ors. 

30 OA No. 210/95 

Rnmjit Kr. Dey Vs. U.0.I. & Ors. 

Manindr].ol Deb Vs. 13.0.1. & Ors, 

6. GA N0, 230/95 

JID
M.C. Chandn Vs. U.0.I. & Ors. 

	

/• 	
7. GA No. 250/95 

P.X. Bnidyn Vs. 0.0.1. & Ors. 
• 	

• 	 8. GA 225/95 

Priyotosii Nahm Vs. U.O.I. & Ors. 

9, GA No. 236/95 

R.K. Basak Vs. U.O.J. & Ors. 

1.0. OA No. 228/9 5 

2arizial CIL, Doy(II) Vs.. U.O.I. &.Ors. 

11 • 0I No • 229/95 
• • 
	LL. Bakshi Vs. 11.0.1. & Ors. 

Gtd... .2 

/ 
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12. OA No. 237/95 

Bi iViohon Roy Vs. U.O.I. & Ors. 

OA No. 231/95 

Kirti.ok Oh. Day Vs. (1.0.1. & Ore. 

OA No. 232/95 

Gopesh Oh. Dan Vs. U.O.I. & Ors. 

10 

OA No. 233/95 

Hroridra Kr. Dey Vs. U.M. & Ore. 

OA No. 224/95 

Mmi Lal oy Vs. U.O.I. & Ore. 

Oà No. 234/95 

Dilip Kr. Majuder Vs. U.0.I. & 0Th 

18 • 0i No. 239/95 

R.M. Clioucliaury Vs. U.O.I. & Ore. 

OA No. 226/9 5 

Ka].a Chand Saha Vs. T.XI & Others. 

0 A No. 227/9 5 

run Knti Das Vs. U.O.I. & Ore. 

No. 238/95 

Jidu Gopal Chnkreiborty Vs. U.O.I. & Ore. 

ç4'2. OA C. 161/9 5 

CrA 	 Dulal Kanti Dab Vs. U.O.I. & Ore. 

4 23. OA No • 235/95 

Ajit Kr. Cbikborty Vs. U.O.I. & Ore. 

ND 

IN PE MTTR OP : 

Short and consolidated written stateiaont 

in respect of the above noted oases. 

Otd....3 
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Iie answering respondents beg to state as follows :- 

1 • 	That the answering respondents have gone through the 

copies of the applications 	on the basis of which the 

above noted onses have been registered and nunbored. Since 

the issues involved in nil the oases are analogous, the 

instant short and consolidated written statement Lias boon 

filed for the søkc of convenienvo. However, the respondents 

crave leave of the }Ioa'ble Tribunal to file separate written 

statements in respect of the cases. The instant consolidated 

written statement has been filed to OLvoid repoatation in 

all the cases and with a view to apprise the Hon'ble Tribunal 

the real issue involved in all the cases. However, as 

stated above, the respondents may be permitted to file 

aeparato written statement in each and avery case dealing 

with the individual oases. 

Tlint in terms of Railway J3oird's letter No. P0-I11., 

e4/UP/19 dt 25.6.85 and 13.8.85 circulated under CPO/Mnlignon's 

letter No. E/5/73/Pt.IV dtd 10.7.85 and 29.8.85, except 

the categories of Fireman 'A' and Diesel Asstt. IYriver (DAD) 

all other running categories were restructured w.e.f. 

1.1.84 on piforxaa fixation and monetary benefit was given 

w.c.f. 1.1.85.v'-61c categories of Piromnn 'A' and DAD which 

were not restructured wore however given the benefit of 

Special Pay @ Es. 15/- P.M. to the extent of 30% of posts 

in each category and accordingly Special Pay was sanctioned 

in favour of ,  the soniormost persons in cach catego w.o.f. 

• 1 .7.85 

Ctd,...4 
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A copy of Rly. Board's letter Utd 25.6.05 circu-

lated under ?O's letter dtd 10.7.85 and also 

py of lay. Board's letter dtd 13.8.85 oirculatod 

wider CEO's letter dtd 29.8.85 are onncxcd as 

]X1JRE$ I & IA respectively. 

That with the introduction of ivised scale w.c.f. 

1.1 .86 (Central 4th Pay Oonnission), the element of Special 

Pay F1 5/- was done zaway but the saxao was allowed to be 

taken into account in the fixation of pay of Pireman and 	: 

in terms of Railway Board's letter No. PC-IV/86/RStP/1 dtd 

19.9.86 received under GM(P)/Mmligaon's letter No. E/205/ 

III/43/M/L dtd 29.7.91. The pay of Shuntors promoted prior 

to 1.1.86 were fixed at lower stages whereas the pay of 

; those enjoying the Spoia1 pay was fixed at higher stages 

ion promotion as Shunter in the revised grades. 

a copy of Railway Board's letter dtd 19.9.86 

cirlated under (lEO's letter cltd. 29.7.91 is 

annexed herewith as ANNEXURS II. 

4* 	213t thereafter, the matter was referred to Hd. Qreo 

for clarification by DPO/Lumding's DO letter and accordingly 

the matter was clarified to M(P)/Ltinding vide GM(P)/M&i-

gaon's letter No. E/283/III/59(M) tooso dtd 3.6.94 as 

in the lower grades the junior employee draws higher rate 

• of py than the senior employoo due to advance increment or 

aocoleratod promotion etc., the stepping  IT of pay of senior 

employee will not be applicable". 

A copy of DO letter dtd. 8.11.93 and a copy of 

GM(P)/Malignori's. letter dtd 3.6.94 axe annexed 

herewith as ANLiEXURE3 III & IV respectively. 

Otd..,. .5 
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That in view of the nbove, all the applicants 

No. 1 to 20 as mentioned in the list (AEXE V) got 

their pxojotion as Shunter before 1.7.85 and accordingly, 

/ the benefit of Special Pay is denied to then as it is 

effective from 1.7.85 to Piran '' and DAD. 

That applicant No. 21 in the list as above was 
7 [given the Special pay 0 Rs.15/- p.M. w.c.f. 1.7.85 to 

? 30.12.85 as on 31.12.85. He was pronotod as Shunter in - y Lcn1e of Rs. 290-400/-. Applicant Non. 22 and 23 in the list 
7-'- 

as above viz. Sri Dulal Dab and A.K. Chakrziborty's pay in 

the reied scale hove been refixed by taking into n000t.int 

of special pay l. 1 5/- vido DRM(P)/Iiuriciirag's letter No. 

BD/24 dtcl 31.10.95 	 It 

* 	copy of wh3.ch as annexed as ANNEXOEE VI. 
-I 

That the answering respondents state in the 

instaflt CasOs there is no question of stepping up of pay 

as has been sought to be attracted by the applicants. In 

the instnat oases as explained above, the cadre restruc-

turing setione cane into being g.o.f. 1.1.84. JIOWOVCT, 

for Pironan and DAD there was no scheme and they were not 

within the purview of restructuring scheme. Restructuring 

w.e.f. 1.1.84 was on profonao basis but actual monetary 

benefits were given w.e.f. 1.1.85. 

For Pironon and DAD special pay © Rs.15/- was 

entitled to 30% of the strength. This was also provided 

Ctd... .6 



I 
I 

-6- 	
T 

in the restruoturing scheme and the uane was given effect 

to 'w.o.f. 1.7.85. 30% of the stff was identified in 

order of seniority. The Pay Coxrnd.ssion revised pay scale 

when cane into effect w,e.f. 1.1.86 9  the special pay was 

not oddOd to the revised scale. On 1.1.86 tiose who wore 

io1d.ng .15/- as special pay, instructions were issued 

for pay fixation adding the element of spool pay, i.e. 

Rs.1 5/- for the 30% of the Fireman 'A' and DAD. 

alle applicants were promoted as Shunter 

in scale R. 290-400/- before 1.1.86. Pay scale of Firoinan'A' 

and DAD was fis. 290-350/-. Persons who were junior to them 

and pronotod after 1.1.86 are getting more pay because of 

benefit of pay fixation w.e • f. 1.1 .86. Thus, the 

stepping up of pay is pernissible in the same pay 

sole when 2 persons are in some grade, same pay scale 

and anomaly arose in the some pay scale. But in the instant 

/ COaCS, Payfixtiori of juniors were done w,e.f. 1.1 9 86 

/ in a lower graO.o i.e. Fireman and DAD by which time seniors 

were already promoted to higher grade. So by virtue of 

promotion of those persons on or after 1.1.86 1, they got 

more pay. Tb8, there is no question of stepping up of 

pay. 

ose who got promotion before 1.7.85 as 

Siuntcr, for them there is no question of special pay 

because they wore not covered by the restracturing scheme. 

8. 	 That in view of the above position, the 

applicants in the above noted cases are not cnt1tld to 

- 
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7- 

rny relief and there is no question of stepping up of pay. 

The app] jeonts are not entitled to stepping up of pay under 

the rules, Accordingly t  oil the applications are liable 

to be dismissed with cost. 

V,IPIOATIOL 

aged about 

years, by occupation Railway Service t  working as Deputy 

Obief Personnel Officer of the N.]?. Railway administration, 

dD hereby solinly affirm and state that the stotemeits 

made in paragraph 1 are trte to my knowledge, those made 

in paragraph 2 to 7 are trac to my information derived 

fzxa the records of the oase which I beljcyvc to be true 

and the rests are my huable su1ission before this 

Hon'blo Tribunal. 

Celk,L 

11-1 DUPY 	PiR CtIEPSONL OPPI CER 
NORTHEAST PRONiIER RAIIA4AY' 
MALIGAON :: GIAT 
POR & ON BEHAle 
UNION 

, 

a 

-11 

•. 0 



ON 

PNTI 	RAWAy... :•, / 	
S., 

Office of the  
J QliCf Personnel Offic -

I 	 :. EPJ 	

Dat0 ,) 

0.o — 	Rop8 of Dopmtents  

& Att. °fficers of 	
41 

nond1vi0±01. off1o2, 	•. 

1e ..9oner 	ocrot /N-valu/R10 with 46 /copiôs  —do 	
i/ifR/o vth 40 s/copies, 

• 	bi_ 1 Cadro thid: 	 of • 	
GUP 'C' & 'D' staff. 

ji 	- 	

S 	 ; ••. 

...................:... 
	Apy 	

To.PCIII/34/upWl9. dt.25.6.85 
on the ab)v0 sub3oct i f 	

fo iIforntion,ic1 Uo ana 
neceaa]y action 1),LoaL, 

- 	

are reqiiet to osticture the catcri6 5  
S The.flt1OflQ 	

th ÔflC1oed .AnnorelI & 11 	Corplet tho 	plcment 
ti0 of. uprac1 	ist3 

ap$ tiouiy as .dsira 	the 	rd. 	Opgross 
of Plernentao - - Should be sent 	S/PM/ 	

irirnodiatoly after dono with. 
S 	,•• 

for ie Pez' pc1 Ofri d. o 	
letter 1"o.PCIW84.pc/19 dated 25.6..5. 	 a. 

b: Cadre fl1 	nd Ros 'D' 	 1cturj,)C of Gip 'C' and 	staff. 
SI 	

. 	 S•. 

Restxu 	
of certain 'c' & '

D' cair have been under Con sidt 	
: COfl3U1tatIOn itii tb C Staff SIdC in the 'itt00 

of the Deptriit 	 of th0 JCjq 	for oioti. The Minjct of ail
y hv clocid0d with th0 approvJ of tho 1 re3ic1t to rectrJcru certain ctv)rioo of 

C1 u]) : tOt 	
dotaj1 	in the nnoyJro 9  e!c] 	 • 

2. 	Vj1 	
P]ontjn g thso orders specific ±flStica Given 

in the foot not0 1orjtho diffbrent catogorios should be etrica 
	d 

Cfl011y 	Ur 	to.. 	 . 	 -. 

co ntd. • .2. 
' a 	 . 	 • 	

5 

\\ 



1 
1 

- 
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3. L)it 	i 	1j 	oo 	of 	V'fiTh1i:i 	 •1 

IIL 
I4Q cauro E3tror]Gth an on 1.1.194 17.LLJ. 

b takon into ac(x)unt and will include 'Ro3t Giver and 	Reserve 

4.1 	Th 0 Staff. selected and sted 	
the additinftl hih0r Grade 

PO  ts 	a rosolt of rost 	urj will ha thrj pr fix uud R ul e  
on Pfo 	basis with current w,1 •1 	 , 	

b 	
tUe chain/ rosul tan Vacanc 1O' .h ich arise Ion 

rostra cturn 
4.2 	., 

Th Posts of ut1ng Divers scalep 33o56o -wiui bà filli frori iUfltera ador.2%400 on thebagfs of s1abriy_cufl uitabtlity The  Posts of Driver Gado 'C'! scale .33O-5o will, h6w0v, be fill 	as 'POT extant OQT for 	tn of unters to Driver Grade' t 
C', Fixation of pay of unters ado .29O4oO apPointed as iuntj 

Driver Grade Rs.33O56o will be ro1atod under 201GB P— II(22c) 	
nunt1nG rivoro grade P.33o56o nnpojtl 

as Drivo 'C' sc 	.33o-56o wil 22a 	 l have their iy fj 	undOr Rule 2017ta) 
( 

..JlII (H?(jj) . . 

- 	43 	T0 beU@fjt of 	
fixation froi 1.1.14 and current PCanent 	u 1.1.1935 will not be apD1jcae to ouch of tho 	crnployoo3 who are Prtec1 aCa1nt Vacancj05 

will p 	th 	to of iostuctu1, Thoy be 	antcd henof1t 	only 	or 	the dat0 of 
5.1 	

'" 	

pinotion asLper 1101i 	ule. Th 
o existinG claooifi0fltOflS O f the po 	Covered  by  the50 resticti ring OTdO, 	as "Sal0j0ii and 'pn51octj0" as 	the, Caso ,a 	, 

UdChjc, 	
of ,  PU ~POOQ1fldiVual J1PlL1ontotionof t1i050 	if on 

 railv 	 bocorne 	do foi pi)flot10 	to only one 	racIo a1va the gr10 Of be Po 4 hold 	r him

~ - ch 

at Prc.eut, on 	1elar bis, 	irHi such 
hi0 	r10 pout ii cia sfiI 	a "S 	OCti" 	st, 	the cxiting Pro 	will stand sU ccion odifip4' in 	os' to':th0" 	xout that th& sal action will be bsal only on scnny of soi1C0 reooxs ivoco without hoidin 	rniy vitten test, Unthrthis PC&uio, 	tho 	

'Outstl 
will 	t CXi3 lo , 	 1. ndaflGI 

5.2 	In cio, hwevc, 	s 1 ifld1vjd 	i rai1 	 rosult of those io0t 	turing order 	in w 	sorv,it bcroo5 du 	for Proion t 	a ClaIe iloio thi in 
one grd 	ai 	t1at Of the post 	Cd by hun 	t th0 l)enefjz 1)rosent on a rO1ar h'is, of the rlodfl prolure of seloct 	is afo1cid appIicahi 	only to the 17111 	1 

f1rst such PO3ti1(f that Thst happens to ho a 'olecti 	
post) ;tho second and subcoqueit based only 'on pronotjcns 	if any, will be 	- 

th 	noi1 	uIe 	rol'tjn 	to 	ilaiij 	in 8eloctlon PO.3t3 	 'Slàtjoti' of au the a-'so nay cc. 	 or Non- 

503 	
Vacancie5 eXisting on 1o1.14 and those arisinG on that date fron iS Cadre restctu1inC s1uid be 

f1lid ua the folloinc acquenco - 1) 
appi\vedon Or'.boIbro 30.6.935 and 'current on that (Iate; and: 

balance in th0 UOflflr i)djcat& Paras 51 	5.2 

contd.,.3. 
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l;I 1 	1I1S 	
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Ij For Such 1of t  
o 	 j10 L1CCUo2 to hi9 lCttor 	f(il1 

catobri9 	th 1flStrUoti0 	

I1a1r1nast1 S (tat 7.10,83 will apply 11tai)tld 	fo 
ag1n 	

COvored by those 
°rUCin 

•. 	
•:. 	 •. 	

•, 	 t O.  : 	 • 	 •••, 	 • 	 •• 	 • 	 S 	

} 

: 	

7's 1cttc io (NG)i417 
I 	4(x) 	

2.84 	
Q8 fl Oflo 	

CXC1)t 	rc1410 of 

±tOhd 	
Ofufrp 	tj0L 	

y u t 	
S lti 

I 	 ect of 	
vaoanc1es CO1rOr 	r hee 	

o 

	

U4 	

I 	
L 	 I 	
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Yisa13o Cit of 	 to 

r 	too;0. 1h 	
an ot zPeoi p wlfl be °ffLctiv0 f 

	1..199 ony 

L 	

1 

 
L1 	

0iStU1)\ 	
Orde 	

se0 for SC/ST 

I 	W111tcj 	
to a4P1y w1i1d 	up 	

in th0 hi'€r 

qj 	
1j of 	

I 

I 	

It 

XP Tj0 iOflfL Otj On 4ctj0 	
p0 	if my, eiinC in the 

))t 
Otrjo8 c0rorcd 	

tbo od0 thould 
be djUGtC ainst the upr 0  

An llo1d0 	
nOn_fufl0t3 	

SCt)fl Gratlo not 	4justc mz 	
JfJ 

otin 	to eta 	su 	(?A1d0su5 	
tJ] 1ot re' iQw 	

U 

7 	

Post5 for t) 

	

'A' 	1ndA5 	mt 	rd mull 
Con 

C 

	

L 	 ' 	 1 
3. 	

tue 	
of iflnnç otaf 	

rufln 	lijo im 
to 	

wafl b doná 	

I

1./ 	I 

9. 	In fl 	
th 	ctter ov 	CLI ro 	j)o ot5 

01  

in hi 	
f P liav bo1 JfltdIcL 	r 	of iO5tJCtrn( t0 

bsie fUflQtlonq dut1 	
a1 rcponoib11iti 	attich<I to 	ThL 

Prst 	C0tIL1 	t& ' 	be wld 	cdc otI 	ut105 md 	
r 

.it1es as CO 1(icd Pp)prt, 

3d 	
th ;e ruptu1 	

of 	ftor ue 
TI,

\ lo 	ctiO) 	

be rp1 0tj 

	

\ 	 .I. st 

accnt 

9/7 

0thrstt 	
.fä tl 	

1•56• 	;iO10 	j tho 
 .011 

 Re 

Ettef. 	
and Bcj 	Es.j;. for 

19_7 	tcaphic, ac1i 

'top 	Directo 	
i'ico(j., N.. 	 . 
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• 	: 	
:.• 	 1 	 I.  

4.  

TV 2 j'ç 	
,Q5• 

Sttoriont 11d1ctinr rob ructuring . of ccrtiiti Cup 'C' e,. D'cadros on 

. LO a) R1JNN flic; STAF1 
•1 

\ 	 I  I 	 Pr-±y'or Ji 	All 1 3fl)fQ T ( 5 5O-7O 	 3 j Djj,v03  ' A' havim- a - - -.- -, 	o) 	
1n of 250 1s and abovo to be uPGradI 

. . 	 S 	

ouDriver-IA' (Rse50-700) to Drjv 	'A' . 	 - 	
Spa. (550-75o). 

	

. 	_1 Loive Resere for '' Spl. and 'A' - - . 	
Driver3 to•bokopt in 'A' Grade on'y. 

2. ()Go o d'"Drjvr Gr.'B' 	2csx3r4-r 	. . (ns.425L640) 	40) 	. Goods Driver. G. 'B' 	- - 	 - 
-. - 	 .. 425640 	

-: 	
:60 

	

11) Goods Driver Gr. 	Gooa Dirc1 0 'i IlIJI (!1s,3o5Go 	6o,) , 	.33o56d- 	)fi 
Gr.'' 	

be 
40 

4 	 8t 	 ' itoOl0. 	

I 

Sc-etiO 	

r ei1oqt 	- 	

1 	 - in 	
c 	' 

Al 
3 • 	iun torç4(as, 	—4Qó) 	 f 	i2i , 	o tm r Ic  

	

1 	 Dricrs 3O-560 4. 	
'A'/D105 	

b 	p1i1 Pay 

, F1r1 	
roselvc 	stfor 	'A1 

1 	
hiI 	 in r0 	'B" 	be 

	

L 	' 	
b&ii 1 toi 	en to 'AJ 6. Fio0 d' 	 027oj 	

' 3 
	f ? cn II C' to he up id 	to 

. 	:'. -,..... 	-- 	.,4 4 I$ 	- 

ITL263r0 (c). 
. 041 Ml'C 	.1O 	iio ire U]idc °° i1'h3 GO.3Q Viii 	de 

2/o 
int 	Firon.-rn 'C' 

	

nd Tt].ijz 	fir s )op1L1 e or Jirtii9 Th.rj'3' 
 

and 

	

Pos I1f 	
T110 1thth 	aVChUL of pronoion of - 	 IC u O1e R.210_27o Qtid Iu.260_350 w11 ic 

7. oto00 	T1 	s 	5O 00 	 ti R11wy and 10 o  Contiml. Nor Lnorn, 	stcin9 )U14fl and 	
E Rüi1', tys to be upn. idod as 
'A' Sp1. insc-u e Hs. 550.-750. 

coot] • 2. 

H- 

'C - 

-p. 



• 	 ;.• 	 • 

I. . ,, 	 -••. 	 •• 

I Ck" 

/ 	114 'JfljJ7LQ llUNJ.flW 
J. 

11 Passenger. Trlin Gjanis havin r a ' i 

• 	 rL3.425-608) 	 • . f 50 Jid alxvc-to be uPcrac  to 
G.yi'd 'A' Spl. r,.425-610. 

fl.m) Lewe Resoro fo '' b'Pl, lfld Jt GULI 
to be 1cet in 'ii Or de only. 

	

4 	 • 	 Rcyjsecl a'o, 

Z. () Goods 	ird 0r. 	Goodc Guard 0r. 'B' Is,330-560 	60 
(Rs.3o_56o - 44 

	

Gocl Gu'rct 0 r.JC' 	Goods Gj3  Or.' C' R .330—O 50 40 
(R3.330530_ 60) 

UI. 

Oradc I to be agonted with SelLCtlon r'2k Olorks C_ido I, 
b.JI,i48 and Soloction Graie SU1.HCLjds and plac'1 in the fe]lowin  

	

Gt I 	 5'/ 

ab-Hed8 

 

45Y,  
- 	 J 	

I 
70 

- 

• 	 1' Post5 Oi'S(31(Ci.1On Grade Clork Grade:I P425-700  to bc 

	

dascontjr.ued, 	- 
2. • Soloc+jjon;Qrj0 Sub._jjenlc vrill cont.nio s por extant OrdOrC. 

:. Sl.Jkads to 	rio C]orical handu..as cquircd lw tho 
• 	 Miinijtrat ion. 	 • 

IV. CA511AY0FP1 (E FPF 
• 	- 	

4 • 	• 	hè1 cqdreof .Shroffs to be placod in the follw±ng %agcs:_ 

• 	• 	
Head. Phroff 	6425640 	ayp  

	

• 	 •. 	• 	SC1O 	ff 	R9,330560 	• 	40 
• ..• 	 Junior Shroff 	Rs.260-4C0 •. • 	• 

() 	Casbtors to be placed in the folloving %aos 

1 	 • 	 s. 455700 	• 
• • 	• 	

fl.425.640 	• 	40 
Rs.330-560 	• 	2' 

	

• () Upradation effected to posts in 	pezvisory C1d1O nO undor- • 
	 j • 

70 

	

55 	 107 • 	 • 	• 
55750 	 13 	• 	146 

• 	 4ji.-700 	 37 	• • 	Nil 
TOTXL 	 226 	• 	253(+27 pocto upra.1:y1 • 	• 	

•• 	 froi Ii1.Sh 	IT 	. 	• 
(The detailed distriatirn of ai':criry Crr 	 scnlc R.125-64O) 	 • 

	

• 	
Ra1WoTV.niso is glv(m i 	 Ii:) 

• 	 cortd...3. 

• 	

• 	 •.: 	 • 	 • 



TOOL_CHECi1lS_ •  

	

7 	
1. CLW&.DLW: The eXising cadre of. Tool.. eck€r in W& DLW i1 

be rostitctured as under:-. 

• 	__1 	__ 

2GO4OO 	
0 

33O56O 	 3 
425.'700 	 2O% 
550-750 	 1O 

The 	and DLW Adnjstratjons shoUld take notion for introclucina 
diro9t/rociuitriiont un tli0 crviro of Too]. Qic-cker on tho standai:l 
patterfi applicaUc o other Ministerial ct'os and morro with 

	

• 	appropriate Ministeijaj. cadre. 

2. 	 Th e  T001 Chockc.,co on Enctern Railway will 
also have the graclosRs.j25_7ooadfls , 55o...75o and the snElO 
percentage stxdture as ]j3.  clown for GL:V ind DLW jji Itca 1 
alcovo -wjtji tao ifrovio that upgraclation of posts to sclo 

	

• 	•.o55O-75o fong PlKt of 1 	of the cadre will be offectcd 
olyaftcr the existing tf$ promoted to scale !s.425-7OO in 
twins of these r! octructuring ordcr s conplot o one year of 
corvice ir Lb tt i-rlc fion tho d-it 01 physic-il promotion, 
h Rnilyy chbulld° tko action to morgo the cadre of Tool 

Ohck5 with the appropriate Minitoria]. cadre and in 1;31ucc 
direct rcciiitmnt as-p@r oxipting Tz3i pattern applicah].e to 
the Ministerjl cadre. 	• 

TRAcEnsIi,•26o...43O) 

The exist in regUlcir incumbcits of the post of Tracers in all thd 
four dicdiplineo of th0 Ehgg. Dcpar - iiatvjz Civil thg., IY1ec1manic 
thg., Sr 	& TdLconr1unJct1on En'-. -tnd lLec. Eng. Dop-ithcnLs 
will bo 1oioto in the foloing rk.rnal' - 

(i) Thouo who POOSeS tho cl1plr.i in Draftsm:.nnhip from recognised 
i'btitU ions will be 	ract s junior Drftai so il I.330-50 
Thc, j %V 	do not possoss diploma in .Praftsmnnthi'p hut have 
onploted5 yoarsf cervic3 asn 1..B4 will be upgrded as 
junior Draft ca-10 in scale Rs.330-560, 

Th balcin cc nan—qulified 'Tracorwill ho pro gross ivoly Irootoi 
1jr uP c'ing their 	sts as junior Drrftsvin(fls33O_5Go) as and 
whcn thoy,  C, 0 ,rlpi otc 5yoir of service or rc'jna. o tho nocess -u.'y 

• 0 •qualifiction, •Th review will be done ovary :3ix nonths 
comencing from 1.7.06. 	

• 0 

(iv) T10 vaOaflcios whic1 ocwmin the hoia course, in scale 1s.330-560 
will cnt±nue to be filled as Per. Oxistina pattoii. 

• 	contd,. •i. 

t 



(t) After the entire dro of the Traders has boon fully accondated 
in the higher grade o.st o 1' junior Draftan, in sca1, i3.330-560, 
future vacancies in scale Rs.330-560 will be filled cent perent by 
direot recxuitaent of diploma holders in Draftians1iip.- Detailed 
instzructions will tollow. 

• N0T: 	 S  

The existing cadre of Tracs is to be frozn and actual 
requirents reviewed and doternincrLl with 	Ihard' s.-appval within 
six tionths. In this conn 	reference is invited to 'Ministry of 
Railways letter Lbo.E(I 1 G)IL_85/RC_2/7 dated 27.2.85.  Once the cadre of 

• the Junior Draftstian in, scale fls.330-.5 60 is fixed finally., 	it will be 
taken into account for pecentae distrilxtion applicable to the 
Drawing Off-ice staff. vidc. :iten 6 of Annexure to this Minisy' s letter 
I'Io.PCIII/Oii/UPG/9 dated: i.i1.34 in the sulsoquont annual ca!ro reviews. 

VII. 	 L4T WAY TUIiIEL 

(i) 	20% of p3sts of Peianent W3 	Mates in balo Rs.260-400 
• 	 .to be upgrathid to Pnnanent Way Mitrios in 	scale fls , 3(30-56Q 

• '(ii) 	50% of vacancies arising on or. after 10,85  in scale ils.380-560 
• should be filled by cañdiditcs who have Passed 12th 'Standard 

• 	 with Maths ac Science. 	 . 

(iii) 	Direct rccitment of PWI° grade 'III in 'scale 	.425-7OO vrill 
be rcducdfom7to662/or.vacacios.arising in that 

- 	 categJ aft± the date of rostructurin 	p,PO5ed in 
- 	VI(i) abevo. 	Far promotion o 	directly recruited 1V1' 

Mitries °  scctleRs.580-560 to PiI 	rad'e III in scale Rs.425-700, 
a minimum of three years nc-rvicc as P7 Mistries will he 
required inc.ludi.ng  Training purled. 

VII.SSAGECHECK5(fO:C Central, Western 
& Ehstern Railways only) 

Message Checkers will be restructured as under:- 
-. 	

- Graae (Fs.) 	
C-ntr-il. 	-- --- 	_ern 

--rvth 	E€:tg. 	Rcvd. 	Extg. 	Rovd. 
• •- 	1iL 

260430 	5 	4• °- 	0 	7 	4. 	°• 	. 	 3 
330.5 	4 	3.:' 	6 	5 	3 	- 	 3 
425.6 40 	1 	2 	1 	2 	2 	2 
550.750 	- 	1 	1 	1 	. 	- 	 '. 	 • 	 1 
700-900 	 •;•• 	 1 

TOTAL 	•. 	10 	jQ° 	 1€ 	.2 	.2 

• 

I.. 

ri"- 	', s 7 	 • 	 I. 

( 

I 	 5° 
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in cxoxcie of the DO\'Lr COC cd 

. 	 ' tl 	
I. - M:: 	r1:i.c 309 of the Conatitution,. th' Prei1eit htrcby rnc 

1 	 \th fiioii 	. 	ne1y:- 	•'• 	 . 	 'I  • 

.1 Thort ti1le na commencement — 41 

	

() Thcc i:1 	e called the Rai]jway Servicec(flcvised 	y) lulc:,t ,  

: 	
(2) :n 	h.11 ° b demedto have come into f.orcc on the 1.st 	

n of Jsr':,lY': 

2. Cate.  gorins of Rulay servants to whom the rules apply — 
(i) Save as otwise provided by or under these rules, these rules shtll 

..........................jroons appointed to Railway Services. 

(2) 	 not apply to — 
ertz in a Gu 'A' service or holdi.' s 'ouo 	oo , 

.5 

- 	 (b) Pcrnrxncnt employees of former Inilian 3tatcz abnorbe1 in flail:aY 
so lon as such. persons 'continue to bo o'cr; 	1.' tc' 

jre.- c...:ution conditions of service under the .ailwcT )ervico; 

— 	 (c ? 	c 1cally 	 rv recruited for seice in Drolor tic, Co - ii 	o 

oLh 	nd.2n eztabli1iCfltS in forcin coutric, 

• 	':.. 	. 	.(t) prons..not in ithole-time employment;.. •. 

p 	out of continencics, 

r' 	c i p c1 otherwise th.n on a mqnthly bais incliii?.nI)  tOt 1' ) 

I 	 C L' on t 0Je0r-rate basis, 

() p •i'.r.oyd on contract except. where the contract i'ovicIes 
.5 	.• 	 (h.Jic; 

-omplOyed in 1ailway servico after rcttrorint: 

5 	. . 	 (.) •ycso oate(ory of posonc whom th President mav, by 

. . . 
	 ord,. pocifielly aoludO from th,o operatiOn of all ci' cni' c tht: 

........: 	 pra'c!uio;tc contained in these rules. 

	

3 Dcfiniion 	In those-rulec, unless thç c9ntoXt othcrwie ,rOi5.: 

t 	' 	 (1) "basic pay" man pay as defined in Rule 2003(21)(tX-)  

-H 	-- •' 	 - 	of the Indian Railway Establi&1Oflt Code, Volwc II; 

tiiu scale" in rclation to a R 	._ ailway Scrvnt mvanr the pir.' 

u 'pt' Lable to the post held by the 1ailc  

r o personal scale applicable to hin) as 	te it c cf 

I 	
•. 	 Januzi3, 1936  !hether in a substantive or officie.tin 

capacty. 
S 	 : 

y• 	 • 	 •-.••-•- .-•----.. — - 	. S  .... — -. 	. --•--' 	— 	- 
— 

S 	 j' 	 I 

- 	 . 	(AI.Dar1a) 	S  , 



/ 
(( 	

': 	 2 —: 	 . : 	• 
In the c;t:c of a liaiiway uervant, who-was on the Ict day of 

January, 1906 on d(futt:iOxi out of India or dn leave or on foreign 
service, or who wod hivc on that ot , officiated in the ormoi-e 
lower posts hut 	hi oif,iej tint' in a high(., r post, "existing scale" elude: u 	n:i,I 	't:U.c::W] 	CL) Lite pOi C which he would hnve held but 
for his bejn ow d'ejutatiii out of india or on leave or on foreign sejce or, as the cce may be, but for his officiating in a higher post; 

"present sc:do" jit :rulitje)11 to aliy post specified in colinn 2 of the First Schedule InCaII..LhC scale of pay specified against that post in column 3 thereof; 

	

('i) 	"revised emo1ujrnu uivans the basic piy Of, a Hujiway servant in the 
revised scale. and irC1udc:. the revised iofl—prhctjsjn, allowance, if any, 
admissible to }iin ir addition 1 to the nay in the revised scale; 
"revise(l ccalo" in'roiatjon to any post eeclficd in column 2 of the Fj.rijt Schedule ucaw ti ewual Of pity ut'ue.Lfjetj tgainst that post in Column 4 thereof tm].cws a tiIfererL revised, sil ..is notified separately 

j 	
for that Post; 

Schoc.jui. means :1 chodu:i aiinxed to thce rules. 

.4. 	Scale.of pay'of posts - As from the-date ofommncement'of these 

L
• 

	

	 rules, the scale.o pay of.every.post specified in column 2 of the 
First Schedule shall. bu an soecifled. against. it in column 4 thereof 

5 .. Drawalof pay in the revised, scales— Save a o.theise provided in 

r • 

	

	these rules, a Huilsay: serVant shall draw.pay in the revised 'scale 
applicabl to the jiOct d which he is appointed;' 

Provided that a Hallway cerv'ar't may elect to continue to draw pay in 

	

• 	the exjct:n scale wi ti.i 'the d1te on which ho earns his noxt or any Sulsequcrit incrojeiit, :i.i'i t.Iw ex.iti,t 	scale or until ic vucu tos hiu 
post or ceases to draw puy in that scale. 

Mx -olanation 1:— The option to 	the existing scale under the proviso to this rule shall, k admissible only in respect of one existing scale. 
planatjon 2:— 	r11 . 0 

afresaci option shall not be admissible to any person 
appointed to a pout on or after 'the 1st day of January, 1936, whether for the first tilfl('* .41 Hallway ervico, or by transfer or prootjon from 
another post and ho 1sfl:i be allowed pay only in tho ,.eviuedc1o. 

lanation 3:- Whore r Haliwny servant oxorcisos the option under the 
proviso t'.his rule to retain the existing scale in respect of a post 
held by him in an officj, Cin' capacity on a regular basis for the purpose 
of regulation of p"iy in 'Lh t ale under Rule 20rF.11.22) or Rule 2027 
(F R 31) of Indian ]ldl)way L tibli'hrne,it Code Volume II or any other 
rule or order applicable to that po..,t, hi substantive pay shall be the 
substantivc p2y hich hc would have drarn had he retained the existing 

• 	 in respect of the permanent post on which he holds a lien or woud hve he]d a lion had his 	 not boon supended or the pay of the offlc]utln- pout which has .u'ouired the chiracter of substantive pe, in 
ccordance with any order foi. the time being in fo]ce, whichever is higher. 

- 	• 	,..: 	 . 	 . 	' 	.. 
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6, ]xurciue of Option 1- 

(1) 	The option iwdor the proviuo to rule 5 'shall be cxerciui1 in 
writing in the.forin appended to the Second Schedule soas to reach 
the authority ientioned in sub rule (2) within three moflths of the 
date of publicatiofl of thec rujob or w}ifJre cth cxictjn sca1c has 
been revised by any order made subsequent to that date, within three 
months of the 'date of such order: 

iov1ded that- 

• 	1) 	in the case of a Railway servant who is, on the date of such 
publication or, as the case •inay be, date of such order, out 

• 

	

	 of In'diaön leave or deputation or foreign uervico or active 
service, the said option shall be exorcied in writing so as • 

	

	
to reach/the said authority within thrce months of the date 
of his toking charge of his post in India; and 

ii) Where a Railway servant is under sucponion on the 1st day 
of January, 1986 the option may' be exercised within three 
months of the date of his return tohis duty if that date 
is laterthan 'the date prescribed j this sub-rule. 

(2) The option shl1 be intimated by the Railway servant — 

if he is a xon-gazetted Railway servant, to the head of his 
office; 

if he is 'a gazetted Railway servant, to his Accounts Officer. 

(3) If the intimation ro'garding option is not received within the time 
mentioned in cub-rule (i), the Railway ser ant shall be deemed to 

• have elected to be govermed by the revised scale of pay with effect 
on and from the 1st day of January, 1986. 

(4) The option onceexercjsedshafl be final. 

Note: i-Persons whose sorvides were terminated on or after the 
lot January, 1986 and who could not exercise the option within 
the prescribed time limit, on account of death, discharge on 

• 

	

	 the expiy of the sanctioned post,• 'recination, dismissal or 
dicchare'on dieoiplinary grounds, are entitled to the bonefito 

• 	 of this xule. 	
0 

Noto 4 2- Persona who have died on or after the lot day of January, 
1986 and could not exercise the Option within the prescribed 

• 	 time limt be deemed to have opted for the revised scales on 
• 	 and from theist day of January, 1986 or such later dat as is 

most beneficial' to their deperidents ifthe 'revised scls are 
more favourable and in such'casec, necessary ction. for paent 

• arr aru. snoum se  taien sy the zieact' of Offico/Acoounts Offia'er. 

• •' 7. Fixation of initial pay in the revised scale:- 

•, (i) The initial pay of a Railway servant who elects, or is deemed tc 
have elected under sub-rule(3) of rule 6'to be governed bytho 
revised scale on and from the 1st day of January, 1986, shall, 
unless in any case the President by special, order otherwise directs, 
be fixed separately in respect of his substantive pay in the 
permanent post on which he holds a lien or would have a lien if it 
had not beèn.uspended, and in respect of his pay in the officiaUng 
post held by him, in the following' manner, namely:- 

• 	 ' 	 • 

-- •-•• 	, •--.••..-• 	 •. 	 .•.•—. -••"•--..--, 	• 	•' 
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an amo 	
epreseflt1flg 20 per cent of the basiC pay 
	the existing 	. 	 . 

\1.acale, cubject to a ijjiuwn ofln.75/-, 
ohall b .aed to te "e:istiflg 	

: 

emo1eThtt' of the •cthPlOyCO . • 	 . 	 . 

•1 	

I 	• 

after the 0xjtthg ernQieflt3 have been o thoreasod, the. pay shall 

. .: : 	• 	
thereaft be thce th 

the revised scale at the. staCe next above the 
	 ' 

!

oit thul3 comitC 

Provided [Y 	I 	 : ••• 	

that - 	I 	• 

-i 	
(a) if the ifl 	of threViSe 6ca1eSmo 	

thin te ThO1t O 	 ' 

• arrived at, 
the paj shall be fed at the iniU of the revsea 

. . 	
scale 	. 	 S 	••• 	 I 	 . 	 S 	 . 	 : 

kt•1 . 	(b) if tho amomt o .rr3ve 	
t is more than the maxTh 	

of the revi$e 	 ' 

\r 	
scale, the pay shall be fiC 	

tho )iXiWfl Of tht Scab.1. 

i p1aatOfl - 	
: 

i: " • 	(
a) thebSiC pay in the existing scale; 	.. . 	 .. 	

: . 

- 	 J 

(b);4earne 	
pay, additi0fl dearness allowance and' ad hpc dearness 

	 : 

allowance appropriate to the basic pa aissible at index average 

600(1961oo); and .' 	 ' " 	: ''' 	 . 

(c) the amounts of firt and second thstálmentfl. of. thter relief admissiblO 

on the basic py in the oiotthr ccale 	 • 

B)  th the case of ethplOyeeB who are 
th receipt of special ay in addition 

to pay the existinc 
scale and where e ex s g scale vith special 

nay has been replaced by a scale of pay ithout any spccial py, the pay 
shell be fixed in the revised scale in accordamee with the proVi5i°' 

of elauO (A) above xcept that th such cases 0istinC CmDlUThCflt5 shall 
	. 

thclude 	 . . 
L 

...........................(a) the basic pay in .the existinG scale; 
	 : 

(b) existing amount of special pay, 

/ 	
(c) dearness pay, additional dearness allowance and ad hoc dearness allOUanCe 

anorOPriate to the basic pay an Bpecial pay adisSiblC at ndc average 

6O8(196000) uner the relevant orders, and 

lei
' 	(

d) the aj',ount of first andcond thstaliflents of intTim relief aôsib
1e 

S 	
oe the basic pay. in the eyistiflt scale ind special pay under the relCa1t 

.7. 	 ' 	 .. 	. 

. 	 . 	 — 

4 	 (C) 	the case or cnoloyCC 
who aro in reecint of 80ecil pay in adiiofl 

144 	
to pay in the eyistg calos and 	

whose case jpecial pay contU05 

with te revised stale of pay either at the so rate or at a different 

& 	
rate, the nay in the revised scale shall be fed in accordance with the 
nroviSiOS of clause (A) above with reference to existg emolunents 
ciculate in accordance wn the planati0n thereto, after eXclUdiflC the 

I 	

eyitiflg snecial DV end th amounts admissible thereon :ith referenc° 
to dearne pa;, ddtiol dearnes allo ,ance d ad hoc dearness 

alloaflCe , and in 
uch cases special p, at the nei rate shall be dra\ 

in additiOn to th n 	so fixed ifl the revised scale, 
• 	 .1 	. 

. 	 . 

, t 	. 	. 	• 	 . 	 . 

.: 	 •' 	 . 	

0 	

. 	 to 
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(D) in the casd Of ltailway medical officers who are in receipt of non- 
practising allowance, the pay in the reyioed scale shall be fixed 
in accordance with the pro' viciorn. of clnuue (A) above except that 
in such casác the term "exiatinZ emoluments" shall inc].wle oily - 

the basic pay..in the existing scale; 

dearness pay, additional dearness allowance and ad hoc' dearness 
allowance appropriate to the basic pay 'and non-practising allow- 
ance admissible at index average 603(1960100). under the relevant 
orders; and 	 ' 

the amounts of'firct and second i'istalments of interim relief ad- 
missible on the basic pay. in the existing scale and non-practising 
allowance under the relevant orders, 
and in ouch q'cu, non-practioim allowance at the now rates shall 

• be drawn in addition to the pay no fixed in the revised scale. 

NOTE-i I Where a: Railway servant is holding a permanent post and is 
officiatinth in a higher post on a regular basis and the scales 
applicable to thou two posts are merged into one scale, the pay 
shall be fixed widcr'thjn sub-rule 	with reference to the off i 
ciating post, only, and the pay so fixed nhall be treated as 
substantive' pay. 

• The piovicions of this Note shall apply, mutatis mutandis, to 
Railway sor'iants holding in an officiating capacity posts on 
different dxistin,7 scales which have been replaced by a single 
revised scale. 	 S  

NOTE-2: Where the ezisting emoluments as calculated in accordance with 
Olause (A), Clause (B), Clause (C) or Clause (D), as the case may 

• 	-• 	
' 'be, exceed the revised emoluments in the'case of any Railway servant, 

the difference shall be ,allowed an peconal pay to be absorbed in 
future increaaes in pay. 

• NOTE-3: Where in the fixation: ofpay under sub-rale (1) the pay of Railway 
eervcnts drawing pay at more than five consecutive stages in an 

• existing scale, gets 'bunched, tr±fTfi'th1Thi the 
revicedsdal"óat' theTharna stage, the pay in the revised scale of 
such of those Rath',a' servants who are drawing pay beyond the first 
five conseou'iye. &tages in thern existing ,  sbale shall be stenned un to 
the stage, 'hàrc such bunching occurs, ad under, by the grant of 
increniont(o) in the revised scale in the fol],owin 	siannel', ,iamely;- 

• 	• (a)'for Railwa.y orvants drawing pay from the 6th upto the 10th stage 
in the existing scale 	- 	By one increment, 

(b) for Railway servants drawing pay from the 11th 'Qp'to the 15th ntage 
. 

• in the e±icting scale, if there is bunchthg boyoct the 10th atdge- 
By two increments, 

(c)for'Railway 	crvants drawing pay from'the 16th upto the 20th 8tae 
in the existing scale, if there is bunching beyond the 15th stage- 
By three inc,rement. 	•• 

If bystenping up. of the pay as' above, the pay of a Railway servant gets 
fixed at a stag 	in the revised scale which is higher than the stage in 
the revised scIe at cthich the pay of a Railway servant who was drw!n 

• 	• pay a.the next 'higher stage or stages in the sane existing scale is fi:cd, 
the 	y.:Sof the 'latter shall alto be stepped up only 	to the extent by 
which 1it falls short that of the former. 	• 

• 	 . 	* 	S  
' 

• 

• 'S 	 . 

• 
, 	 . . 	'• • ' ij 

- 	 , 	 • 

- 	
AP.  To: 	' 	 / 4I 

Lr1. tv. 	. Catçr 	 . 	
- 	•Ij•\..,' 	

• 	 . 	___________________ 
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. . : 	
Where In he fcatjon of pay under 	-e (i ) pay of a li1way eant 

: W119, in the existing ocale wa draw 	cja before the lot day of Januy, 1906 more pay than iother Rai1;:. : L 

ert'jjor to him in to came cadre, getd. fixed int1ie reiDj 
scale at 4'stage.lower than that 'of such junior, his .pay shall be 
junior, stepped upto the' 5e stage in the revised sàale as that of the 

S  

Where a Railway se 
first day of January, 	ant is in receipt of 1 906, which togetherwjth personal pay on the j5 j. 	emolu- ments as calculated in accordance with Clause (A), Clause (), Clause (c) or Cla.e (D), as the cage may be, 	the revised 

	

0 	
emolten 	

then the dIfference representing such'exces shall be allow to such Rá1way 	
personal pay to be absorbed in future increases In pay, 	

0 

	

J r 	
In the case of employees who are in\rce1pt of personal pay for 	

Hindi agya, Hjdj 	ewriting, Hindj Shorthand and 

	

0 	
such other exanjnatj.0n5 undoT the "lIind'j Teaching Scheme", o, on 
successfully und.eroing training in cash and accounts mat 

ters prior th i •en Into accow t to the 1 s t day of Janua , 1986, while e personal pay shall not be 
ppose 	

itia1 pay in the of fixation °" 

	

0 	

revised ccalos, they would ontinue.to•dw personal y after 
0 	

fixation of' their pay 'in the revjed scale on arid 'from the 1 t 
0 	

day of Janua3.7, 1936 or subseUCntly for the period for which they I 	0 

0 	
whould have dra. it but for the 'fixation of their pay in the revised 

0 

, ' scale. The quantum of suc1 'person3,1 pay would h taid at the appro priae rate of increment in 
the revised scale from the date of fixa-tio of pa for the period'for which 

to draw it. 	 the employce would have CofltinUd ' 	 0 • 	 , 	

0 

0 	 1arij0_ 
For the pirpose of this flote, "aPpropriate rate of Ince1ont • •' 	

in the revised scale". Sloane the anowit 	

0 

 of increthet admissible at an 

	

• 	
0 

0 	
Inediately beyond the, stage at which the pay of the employee i fixed ,y 1 ('the revised scale. 

In cases, where a Senior Railwa3 seant promoted to a h1gler 
post before the lst:.day of Januar,', 1 986 draws:'lesà pay in thereviSed scale than his junio who is promoted to the highe post 

on or afte the 1st day of Janr, 1906, the Day of the Senior Railway seant / 0 

, should be stepped up to an anout' equal to the pay as fixed for his 
" bunior in that higher post. The stepping up should,be done with effect from the date 0.1' 

prohotlon of the junior iailway 'ee,ant subject 'to fulfilment 'of tho fol1ow 	condjtjo115, namely, 

	

0 	

"(a) both the junior and the senior Railway seant should belong to 

	

0 
0 	

the sac cadre and the posts in which they have been promoted should 0 

 be identical in'thes'amo cadre, 
JI 00' 	

0 

(b)#te Prorevised and revised scales of ay of the lower and higher poct ifl 
which they are entitled to draw Pay should be ide 

, (c) the anomaly should 	 ntical, and 
be directly as a result of the application of the Drovjsjon3 of Rule 2O18B(22C) of Indian Railway Estab1asent Code Volume II or any othr Rule or oer eiling 0  

nromotion In the revised 
sc

000 	 ., 
QP le. If even in the loi'er post, the junior Oura,Ing 	

the pre-roviseci scale than the senior • 	by virtue of 
any advance increments grted to bin, 

	

0 	

' '

thI Note need not be inokd to cton up the py of the 
senior 

'j 	 0 	 - 	

' 	 0 ' 	 - ' 
	 0 

0 ' ' • 	 • 	 ,. 	

offjcc-r', 	0 

	

• '• 	 0 

' 	 S  

• 	'I ."; 

'1 
to 

1 •  

1 

/ 

0 '  

0 ,  

1' 

Sc 

- 
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: The 	odj.j 	i•t.:j.c 	iii; 	Lu 	.i. t Jjxu(iuit 	Of 	t)i 	,q 	I 	Ilv 	uii10 	iJir 

, 	in 	accordtiice 	Wi Iii 	thu 	ubovo 	i)()Vi.&1101I 	uh()u .1 i 	Ii 	I IJU(d 	nid 	r 	Ji), t° 
1 2023(111 27) of Indiai 	Railway I 	ttLl)lthijlnt t 001 	 11 and 	tht 	i,tor 'q 	

- 

I 	* officer will be enttied to the next increment on completion of hic 
jrequired qualifying service with effect from the thitu of refixation of pay. 

• 	(2) SubJect to the provicionn of rue 5, if thi 	:c'  a 	fixed in the 
officiating poet u'n(lcr 	:iib-ruio (i) is ).owt'r than the pay fixed in the 

substantive post, the former shall be fixed at the sLae next above the 
• 	substantive pay. 	' 

? 	i 
• 	I 8. 	])ate of next increnent in the revisud nealo - 

- 

t - 	 The next incrthiiert of a Railway 	int w1ioro pay has been fixed in 
the revised scale in! accordsriee with eub-r1.c' (i) of rule 7 shall be 

• 	granted on the date he would have th*awn his inrcinon 1, had he continued 
.n the existing scale: 	 - • 

Provided that in caries where the pay of r Ji.:Lvay servant is stepped 
up in terms of 1ote 3 or I'ote 11 or iote 7 to cu1-rule (i) of rule 7, the 
next increment shall be granted on the eonp)r'.ton of qualifying service 

of twelve months fron the date of the stoppin-; 	h 	of the pay in the  
• revised zcale; 	 . 

'• 	 . 
Provided further that in cases other than thoo covered by the - 

preceding nroviso 	'thenext the 	nL oca iih' 	eant 	whose psy iS- 

fixed on the 1st day éf Janwy, 198( 
for 	ther Railwar scrvan toJJJLJe L 

[n the exjbn 	sh41 be Cranted on  

- . .. 	 the same date as admissible t.oEj 	5ftJTTLate of increment of the 
l 

juniorhapponto.bearlier; 	- 	- 	• 	•• 	
.,. • 	• 

- 	 - 	- 	• 	. 

l f Provided also that in the case of persons who lied been drawin 	minun 
of the existing ocac for umoro than a year as 	on the 1st day of January, 

4 - 	
. 	•*93 	next increment in the rovnori ncal 	nhafl ho r 	owed on 	the 1st day 

I of January, 	1986;- 

provided also that in the case of 1ailwuy sorvnth who were in receipt 
of an amY hoc incromcrt on their rita 	atin; for inoru than two years at thc 
max1tun of the existing sele of pay as on Ui'. • 1 	I. d.' of 3uu:,' 	1 93CI, 	oiiu 

4 - I 	more  increment in the revised scale shall he all âwec 	to them 	on the Tht 
- 	' 	day of January, 1986, 'in addition to the incremcilL already allowed under 

the preceding proviso. 	 • 

NOTE 1: 	Wherever --the 	ay has been fixed in 	orm•oC the abov 	provisos 
/ • 	* 	the effici'ericy bar will become oporativo only 	tth röfernoe- tb such bars • 

in the revised scale, irrespective of whether o ltailway 5crvant haI crossed 
- 	.or not crossed or. had been hold up at the efficiency bar in the existing 

• S  - 	scale. 	 • 	 . 	• 

• • NOTE 2: 	The benefit of add!itiOnal increment under the fourth proviO will 
• 	- - • 	

also be natioially admissible to a Ilailway sorvt in -the scale in wnxch 
than two - 

- 	he would have got an ad hoc. increment on his ztaiating for more 

years at the maximum of the .existing icale of oay-as on the 1st day of - 
sub3cCt to tne 

• - 	• 	January, 1986 but for his holding higher offic'iatiOg post, 
irrespective of vhcUier 

• • incncjmum of the rev, 	ed scale riot be-ing cxcooaecl, 

he was actually inreeipt of the ad hoc increment or not. 

• • 	 • 	 • 	• 	* 	• 	 • 	• 
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Where by the grant of two additional, increments in terms of the 

third and fourth provisos, in the revised scale applicable to the 
rub L2 Live po. L the uubutwtjvc nay of a Railway auivan I :ce3s hic 
off.ieiatir pay at any time, the Railway qervant may be allowed, in 
addi,j.on Lo cfficiatir pay, the difference bctwen the of.Viciatn; 
pay and aubstantive pa as personal pay to be aboorbed iii futu:c 
iorai:e'nt for the periods during which the ,ubtanL1ve pay e::coela 
the officiating pay. 

POTj?.: In caces ihere two existing scales, onebeing a promotional 
scale for the other, are merged, and the junior Railway rvit, now 
drawing his pay in the lower scale, is receiving personal pay for 
stagnating inthat scale, and happens to draw iiore pay in the revised 
scale dur to gr.nt.of additional'crernent under Notes 2 and 3 above, 
than the nay of the senior Railway servant in the edsting higher 
scale, the nay,  of the senior Railway ccrvn in tha re'rLcc saab 
shall be stacued up to that of his junior from th canö d;ta and he 
shall draw next increment after completing the qualifying ; rLod iron 
the date of -such, stenping up of pay. 

9. Fixation of nay in the revisd scale subsequnt to the 1 	day of' 
January, 1936:- \th 	 a ere a Railway servant continue to drw his 	r a in 
the oxis Linr scale and is brought over to revised: scale fran a data 
later than the lot day of January, 136, his py from the later date 
in the rovisod scale shall be fixed under the Railway Fandamoni;al Rulas 
and for this pu.rroce his pay in the exiatinr scale shall have the sane 
moaning an of exiating emoluments as calculated in accordance with 
clause (h), clause (B), clause (c) or claujo (D),.as the ca ny be, of suh-rule(1) of rule 7 except that the basic pay to be taheri into 
account for calculation of those emoluments will b ~ the basic pay on the 
later date afoacaid and where the Railway servant is in reeds -I of • 	snecial pay or non-practising  .. allowance, his poy shall be fixed after 
deducting from those emoluncnts.an amount equal to the special, iay or 

• 	non-practicing allowance, as tho case nay b, ut the reviaJ 1'LUC5 
• 	•apnropriate to the emoluments so ciculatod. 

• 	'-. 10. Fixation of nay onrcappointment after the let. day of Jar:usy. 
1906 to a post held irio± to that date - 

A Railway scrvcnt who, had officiated in a post prior to t1i 1st 
day of January, 1986 but was not holding that post on that date and 
on subseouent annointnent to that post draws ay in the ravicad sea] a 

• 	of pay shall be allowed the benefit of the proviso to Yulc 201'/(J2) 
or of the Fourth niovico to Rule 2010B(Fit22C) of Indian Railway ista- 

• 	 .. blishment Code Volume II, as the case may be to 'the extent it would 
have been adninsible had he been holding thatrpoot on the 1 ci day of 
January, 1936 and had elected the revised scaleof pay on and from 
that date. 

11. JIode of nayment of arrears of'Pay: - Notithtandjng cnthing 
contained in these rules, the arrears of pay to which any Railway 
servant may be exti±led in respect of the relevant period under these 
rules shall be paid to the Railway servant either in cash or by credting 
the same to the p±ovident fund account of the Rai]way servant or by 
creditinr' the same to a special savings accoujit to be opened in the 

II 1 
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nane of the Railway sant or partly in cash and partly by all or 
any of the Other fliO1u: LLfOrewtid, 

a the Proident may, by order, determine in this behalf. 	
0 

Planatjon : 	or tho,  itrJ1oues of thin rule - 

(a) "arruarn of niy' fn relation Lo a RailwLy cervant, means -• 	the diffcrencc. bCtwcon -- 

(i) 
the aggregate of. the pay and allowances to which he is entitled 
on account of, the revision of his r)ay ind allowances under theze rules, for •the relevant period; and 

the aggregate Qf the pay and allowances to which he would have .beøn ontitl 	(whether nuehi. pay and allowancoc had been 
'rCeejved or not) for that Period had his 

Y :an allo,aic05 not been so re'icéd; 

(b) t1relevant perlodtl means the pertod oonmencJnC on the lot day 
• of January, l90 nd thidg with  the 30th day or 3epte:nbor,1986, 

12. Overrjdjr effect f Rules :— The provisions o the Railway lnda-
mental Ru15, the flaflwajr dervices(Revjsjo of Pay) Rül5, 1947, the Railway Ser iccs(iu•thoris0d Pay) Rules, 1960 and Railway Seices (Revised Pay) Rules, 1 9.7.3 shall not, save as othcrwje provided in these rules, 

apply to .65e where pay is regulated under these rules, to the, exteflt they are incon5l3tent with 
theø rules, 

relax ,- \'Jhoro tho pre id Ont:ia satiofjed that the ooatj of all or any of the 
D10vjoj5  of the rules causes 

undue hardhip in any p4rticular case, he ma, by order, dispense 
with or el= the requireo5 of that rule to such e 

case in he 	 xtent and subject to. such conditions as .may consider necessaj. for dealing with the a just and equit-0 manner. 
14. 	jetatjon. 	Xf 	ouostjon arises rolatj 	to the interpre- tcttio of any of the P.'r'0v:LnIonrj. of thoso ru1n, it s 
to the Railway 33oard for decj.sjon. 	 hall 'be referred  

• 0 	 '•'' 	

" 
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1'3JJ SC1flULi 

• 	. 	( S1I .RULI 	• 	& 	) 
RevISCd scales for po 	

carryjnr present scale i GrouD(D), 
 

exce PoSts for whi 	
different revised sca1e are notjfj0d in the °ffce of - (i) Jaj1ia, J3oa 
	Scrctaj1. W . Researc Dcn, 

& Standardo OrCan.10 	
Luckno., (3) 	(:tff Coiparajcly 

() J?ajw 	flate 	'ri1)ufltl Nadrau 
() 	 L1aj0 Offjc0 	w l) 

(6) 	i.:ov(4fl)e1)t 	(Coal) Calc 	(7). AJ. i?fl y  
• 	(0) )djan 	

J15tjtutø 	
& Telpconjct. 

Soo

Post s  

debad 

p 	
4)1 

W. 
	 scaj 	SPecjfjed. 	col.3 

b. 20o_3_212232 

	

$ 	., 	 .: 	•' 

	

 2, 	 4240(sc,) 	S  
• 	do- 	

a, 200_3_2124272 	
77955JH4 b 

3 

y  

• 	. 203_2o424 

	

' 	

4-250 	
3 

J
0 • 	 do- 	

• 	a. 214_255 7o 	80o_151o1Q2 
5-290 50  

	

4 
• 	 -do- 	

225_5_260_6290 	
825-1 5-90o-2 200 

	

5 	
308

. 	
-do- 	

266_32 o- 	 6_835 

	

6. 	
-d 	

a. 29O 6_3?6335 	 -1 400 
6 b 2Go_62Q 	

950_20_1151 

	

I' 	 .. 	

°-36_ia_39010 r  
400. 7, 	 . S 

	 263_300_34 
• 10_30 	10 43 0 . 	-do- 	- 	
• 33°-70-1040 

D- 	

•1203014403 
1'• • 	•' 	 • • 

	ED-, 0..48o 	. -do- 	
330-i0_380,2 

10, 	 1200-30_156040-

• • 	 . 	

. -do- 	 a, 500_ 	i5

380_12_500_15  
560 530 • 13203015614 

• . 	• • 	•. 	

b, 380125oo_ED-15 
0 	 0 

	

. 	
•, 	-do- 	

•. 	a. 	
KB-15- 
	

135030_1440 40-560-12o_64o 	
50-22 

I 	
b, 425_15_530,5 

560-20-coo 12, 	
d -o- 	

a, 4 25_15_560 	0- 
6o 

2  
- 	

0 • 	

• 	
. 	o_ 	_ 

	

S 	• 	 • • 	
• b. 425_15_500-1 5 	140 

- 	 S 	

. 	560-20_700 	0 

	

:1 	. 	 • 	- 	

. c.. 55'556o2 700 '1 L 

OS-S . f 

•00 	 - 

/ 	
r 	 - 

S t 	. 

I; 

I 
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If 

All poctz in the pre- 	a. 425-15-500-Ei_15_560_ 
wont OCUICS seciCird 
in Col.3 6 	 750 	 100-0-1600-502300.r. 

• 	 b. 425-15-500-1B-15.560.. 	60-2600 
/ 	 20-700-E3.-25-300 
/ 	

0 	
c. 470_15_530_EB_20_650_ Ajk  i•' I 	 EB-25-750 

1; 
-do- 	I .. 	a. 550-20-650-25-750 	1G00-50-2Qo._E1)_6o_266o 

	

I 	 b, 550-20-650-25-800 

	

15, 	10- a, 500-20-703-E13-.25-.900 	1640-60-2600_E1_75...2900 
0 	 b. 550-25-750-1B-30-900. 

-• .650-3o-74o-35830-] 
• 	 0 	 40-960 

	

• 	b.t 650-30-7435-890- 	2000-60-2300--753203 

	

• 	 tb-I 040 	' 
C. 700- 30-7 60-35-90 

k4 	 d. 775-35-380-40-160 
-do- 	 650-30-740-35-310-Jj3-. 	

000 60- 'o0--'QO 0 	
35-890-40-1000-Jfl-4o- 	 oo 4i 	 '•. 	 • 	 1200 

	

18, 	-o_ 	 a. 8 4 0-40-1040 	 2 75-7-5200-fl1oo_35oo 
b. 840-4 0-10Oo-13-4ol2oo 

	

• 	
.: 

	

19. Senior PerQ6n2l kssjr'_ 	650-30-70-35_80-. 

RD.S,Q.onl) 	
46-1040 	

2000-60-2300_75_3200_ 
iVate Socreta'. 	• 	

650-30-740-35-51 o- 	100-3500 
; (iiiy Bo.r(I oh1) 	"i' 35400-40-1 000-0.-40-. • 	 • 	

• 	 0: 	 1200 

ictions:_(i) .h.rcvise sclos of. y are apIicable for all catcories' 
of °Riluy eerva.ts irrespetj'o of their desinatjons strictly 

• 	othe basis of the existing scales of nay excent those ;ho 
ooVcrod by Sl.Jo.19. 

	

• 	 (2) 1:cet c Oth•ie p 	idoa, in the case of an employee 
d:vAwinr, .py n the Soectlon Or4o before the date of publica-
tion of these rules, his pay ahal be £iod th the mvioed 

	

j, 	.• •,.. 	
odale c6rresporcj1n to such Selection Grade and the said pay 
shall be póxonal 'to such 	pløyee, 

(3) The  e -1st1n classification of Railay se'vans in t1rotp 'iI, 
'D' on the basis of the 'ekisting scales of pay will 

• 0 	• 	 continue in the revised scales till further orders. No chance • • • 	• ' 	in the clascifiatjon should be rnde in the reviccu scales. 

	

0 	 0 

4 	... 	 0 

1' 

4. 



7 	TIlE S1XO1D SCrI1iDULE 
)'orm of Option 

	

6(i7 	. 	. 

hereby elect the revised scale with effect from i 	
- 

Jama'y 19O6 
*() 	 0 	

hereby elect td cântthue on the existing scale 
of pay of ny uub .L/officintj poet mentioned below intil: 

the date of mY n::t  increment 	 . 
•. 	 . 	the dzte of iy :.cujt increment raising my. pay to fls., 

I vate 01 c 	e o d.riu pay in the 0i.sting scale. 
, 0 

EDisting scale. j 

S 	Siare__. 
• 	Nane  

Desi,nation___________________ 
• 	Office in which employed_______ Date: 

(To be scored out if not applicable 

!1LEDGDM 
Received from Shri _________________ Sb 	Designation_______ Office/Sttion 	an Option 

*(i) electing therevised scales of pay for all the posts from 
1 	1st January, 1986. 

ç 	*(jj) elecb.ng to continue on the existing scale of pay of his 
substantive/officiating post mentioned bOlow i.znti]. Vi  

* . the date of - hid next increiiieni.- 

the date of his subsequent incoment raising his pay to Its._______ . 	.  
he vacates or ceases-to draw ay in the existing scale. 

- 	 1!bicting scale 	. 
• 	. 	. 	Signature___________________ 

Designation___________________ 
Office in which employed____ 

Date:  

•:- 	:, 	Station 	 .. 	 . 
' 	scored out if not.pplicab1. 0 

--: 	 ................ . .........•.• 

I---  — 

The First Schedule relates to only. posts in the Office of the 
-' Railway Board and its atadhed and subordinate offices. The schedule 

in respect of posts on &ilways, Production Units, Pojects and other 
offices is being issued. separately under executive orders 

,Li 	, 	
0 	

• 	 ( . i. wcioo ) 
0 	 Secretary, Railay'Boath. 

:..• 	•...'i\\ 1• 	 . 	 0 

'y 	 .: •. 

;j• •' -. 

0,  
;. 	 • 0 	 0 •  

• 	
-•- 	 - 

- 	- 

4 
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MU -30RAYMP14 EXPL&NM'oJy TO ThE I1AIL\!Ay 3EiVICE5 (REVISED PAY) 
• 	 flUL3, 1906 

. 	 .,. 

	

J 	Rtile 1 - This rule - is slf-explanatory. 
Rule 2- Thin rule layc dom the cateporjes of emloyeen to whom the 

rules apply. lcupt for the categories excluded under clause (2), the 
rules are anpijeabie to all persons under the rule making control of 

	

J 	the President nerving inder the adjninjctrative Oontrol of the Railway Board. 

Rule 3- This rule is .zelf-exnlanatory. 
Rule 4- 

In respect of puch employees as are presontly in Group 1 13' or 
Group 'C' md for whom the Pay ConhInjjon hab recommended, scales as • 	
a!)T,liea1lo to mmy c4togory of Croun 'A' cln;ilôyeu, th iLi rule r11 
not aply till such time as the scales applicable to such ompL, 
are notjfied. 

ule 5- The intention is that all iailway servants should, be hrouit 
over to the revised, scales e:cept those who elóät to draw py in • 	
the exitjnr- sCales'0  

- •;. 	
Those whO exercise the option to continue on the existing 

scales of pay will continue to draw the dearness pay-, dearnes 
• ' 

	

	allowance, ad hoc. dearness allowance and interim reliefs,at the 
rates in force on 1h lstJanuary, 1 936 and the clearness pay will • 

	

	
cow towar house rent and colnpensato]'y allO7ancec, emolujients 
for pension, etc. to the extent it co counted on the said date. 

• 

	

	 If a Railway servant 'ic holding a pernanent post in a 
substantive capacity land off iciatinG in a higher post or would 

• have officiatedjn one or more posts but for hit being on 
• deputation etc., he h t:e option to retain the existing 
scale only in respeCt of one scale. Such a Railway corvani; • 

	

	may retain the existing scale applicable to a 'ermancnt post 
or any one of t1c Offiiating posts. In respect of the 
remaining posts hewill necessarily have to be brought over 
to the revised 

lantjon 3 to Rule .- As a ilvay sprVant wili have the option 
to retain the exictig cale.jn respect of onJ,ythè 5ubstantjv 
or any officiating post, a Railway servant ho tainc the exi- • 	
ting scale in respect of his officiating iost will be bruught • • 	over to the rovjed scale in recuect of his subtantjve post. 

• 	In the revised scale of substantive post P/ADA/Ad hoc PA stands 
merged in the rc'viced pay, whereas in the officiatjrg scale hc 

- will be allowed th' existing rates of doaxoss ay nd Alik/Ad 
hoc PA. If hi ray .wc-Te to be ref ized in the existJng scale of 

• 'the higher officiating nont with reference to the pay on the • 	 •rovise2 scale inthe substantive post, it will give hii the 
benefit of dearnec: allowance, dearness pay and interim relief 
twice over. The c::planation is dcired to avoid such uninten- 
ded benefit. 

Rule 6 - This rule pessribec the nanner in which option has to 
be c-xccrciaed and 'loo the authority who should be apprised 
of such ontion. The option has to be excercised in the apro- 

•, 

.' ,, •- 

II 	 - 

•1 

I 

I 
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priate lorm appended to the rules, It should be not that it is not 
5fjcjont for a Railway Servant to exercise the option within the 
specified time unit bt also to ensuze that it reaches the proscribed 
authority within the time limit. Th the case of persons who are outside 
India at the time these ruled are.promulated, the period withim which the 

• option has to be exercjod is three months from thedate they take over :. 	charge of the post in India 1  In the case ofRai]way Servants the evsed FL 	
scales of whose posts are annowced subsequent to the date 'of issue" of 
these rules, the period of three months willn 
announcement 	 from the date of 1 uch 

Persons who have reirod between lot Januu'y, 1986 and. the date of 

. 	 ,. 	

'; 

k4 ' 	:- 	Issue of thes rules are/also eligible. to exercise option, 
ul 

	

	
This rile deals with the actual fcthon of pay in the existing 
scaleson 1st Janiir, 1986 A few illustritions 1ndicatin . 	' 	 the marinei' in which' pay of Railway  

this 	 servants should b fixed der 1; 	
cub-1i0 Subject' to stepping up of pay th1dr 'Notes below rule. 

7(1) are given below:- 	" 

I Illustration No.1:  
4 ' 	1. libcisting scale of pay, 	- 

2. Propoged scale of 'pay' 	- fls.950-2o-ll55_1500 I 	5# thdstir bsLc pay 	 - fls.342.00 
'f : 	tI • 	. DP/ADA at index averre 608 	- R,66250 
/ 	 5. Two instalments ok £nterj • 	' 	• 	relief 	 - fls.11O.00 

isting emoluments 	 - R.1114.50 
Add 2cY/ of basic pay subject 1 	 to minimum of R.75/_ ' . • 	-Roo , 

	

ótal 	1 1 09-50  
Pay to be fb-d in .propozed scale - Rs.1200/_ 

4 Illuot ration No 2 
- ------ 	 - -- 	 -- --- -------- -- - 

	

- 	
•', 	 • 	 ' :_ 	-- 	 - 

	

:':- - 	 • 	' 	i

--  

scale of pay'. 	, 
- Rz. 650-30_740_35_81 O- -35-880-40-960 

• 	
- 

p special pay Rs.100/-. 
2 .Proposed scale of. pay •,' 

•T- 	.,,,-' - R2375753200_1 00-3500(,ith 	t any • 	
0 	

' 

, 

special .pay) 	•. 	 • 

3. , Exiotin 	basic 'nay pluc special 
, 

pay 
- fls,85.00 + Rs.100.QO 

4. DP/ADA at inder avera-e 600 
it '.•. 	 '.' 1 on basic pay and special pay' 

- fls.1390.60 
..5. Two instalments of intrjrn 	• 

relief 

, 

. 

• 	

•. R3.155.00 	' 	
• :y6. .cicting cnOluiot5 

 .29O.6o 	' 
7. Add 2 	of basic pay 

'.'•' Total •r 	••'-,- 	 , 

- 

• 	 - 	 • 	 2 
- R 2o59. pQ 

Pay to be Lb-ed in proposed scale 
- IL 2675,00(wjhout any soecial pay) 

-' 
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'I 

•: 	•• 

•: 

'-I 	- 

'F 

- 	 unooal pay 
of Rs.10/- 

- Il.800-15-1010EJ3..20_1150 with special 
pay of .20/e 

3. Existing basic pay, 	 - R.23O/- 
• 	4, DP/ADJL at index average 600 	- fls.463.50 

Two instalments of intern 	- fl.100.0O 
relief 
Existing emoluinen,ts1" 	 - Rz.793.50 	 - 
Add 2/o of basic pay subject 
to a minimum of fls.75/_ 

TOLLt1 	- 

Pay to he fixed'in proposed scale of pay4.075/- plus special pay 
of Th.20/_. 

Rule 7(2): This foló,'s the provisions of Rule 2027(2)( 	31(2) of the 
Indian Railway Establishment Code Volume II. It should be noted that 
the benefit of this rule is not admissible in cases where a Railway 
servant has elected the revised scale in rcsoct of his substantive 
post, but has retained the existing scale in respect of an officiating 
post. 

flule C - This rule prescribes the manner in which the next increment 
in the new scale should be regulated. The provisos to this rules are 
iri:ended to eliminate the anomalies of junior Railway servants drawing 

, rorepay than their seniors by the oporation'of the substantive part of 
thin rule nnci also taking aro of the lailwn uorvantu who have boen 
drawing pay at the maximum of the existing scale' for more than one year 
as on 1.1.1906 and also those Railway 'sevants who have been stagnating 
at the maximum of the existinçdcalo and are actually in receipt of 
stagnation increment on ad hoc basis. 

• 	llu10 	to 14 	These rules are olf-oxiana'tory, 

lcnatory1'1cmorandt: • 

The Railway 3crvies(11evised Pay) Rules, 1906 Iave.boen mado to 
implement the rco:nxncndationo made by the Fourth Pay Corwnir3oion 
with respect to.the.pay, scales,of Goup 'B', .Oroup 'C' and Group 'D' • :, 	
enloyees of th Railways . Even though the' Conn.ssion has suggested 

• 	the revision of pay scales from 1st April, 1 986 the Go'v'ernznent has 
'i• j 	- 	' 	decided to give effect to such recommendations from 1st January,1 906 

• 	- in' order to provide greater benefit to the Government servants in 
general. Accordingly, the rules are being given retrospective effect 
from 1t January, 1986. It is certified th -it the retrosnective effect 
being jvcn to 'those rules will not affect adversely any employee to 
whom these rules apply. 

I 	
( AN. WMCH00 ) 

: -:- 	 • 	 Secretary,, Railway Board. 
• •••,•-' 	 ---'--••-•-•.-'-•-" 

-- 

VA :- 3 - 

Iflustratior No. 3' 

1d.utin1 scale oi •pa 

Proposed, scale of'pay 
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IL  

o _o6/nsRP/1 	 New DcThi, Dtc September  19 	1986 

Copy fxrdcd to :- 

:1 1. All Ni.nlstrie5 of Government of Indi.a. 

2. Cabinet Secretar).at. 

V. 3 The Comptroller & Auditor Geeral9I.di, New Delhi. 
/ 

The General 	
agers All dian Railways, C. L.W.,. B. L.., LC . F., 

Metro Railway, Calcutta and I9el & Axle Plant. anlrO. 

The General anagers(conntructiofl), Northeast äntier Railway, 
• Naligaofl and SoutheTh1aiIYi' B3ngalOr. 

The Chief AdmistratiVC Offfoer (Construction), Central Railway, Bombay. in 

Thc D..redtor General, R D.SO , 
Tie Officer on Special Duty, Rail Coach Factory (Kapurthala), BMC Chow1, 
Nahay rket, Jaldhar City (njab). 

The Chairmfl, Railway Recruitment Boards, 
AUahabad, Bombay, Calcutta, Madras, NuraffarpUr, Eecunderabad, Gauhati, 
Bangalore, Patna, Trivandrum, Bhopal, BhubanesWar, Chandigarh, Amer, 

Ahrnedaba(1, Jammu, l4alda, Ranchi and Gorakhpu.r. 

The Chief Administrative Officer (R), 	New Delhi. 

The Additional General Manager, ll4lway 1]lctrifiOati0n, Allahebad. 

The Chief Project I4anagers, Railway Llecti'fiCati0n, Kota, I'lathura, 
Vadodra, Nagpur and Ranchi. 

. 	
13. The Chief Administrative OfficOr8 (R), Metropolitan T1'ansport Project 

(Railways), Delhi, 13ombay and Madras. 

j14. The Principal, I.R.I.S. & T ] 	Secdeiab4d 

t 	 al, I R I A T T Pune 15. The Princip  
:k S  Prcipal, 	 Jan"'Pur 	 .• 

17. The Principal, Raiay Staif College, lw 	 Vadodra 

18.e Secretary, Railway Rates Tribunal, Madras - 28, 

19, The Railway Liaison Officer, New Delhi. 

20. The Director (Movement) Railways, 17 - N S Road, Calcutta. 

21 • The Joint Director, Rail 110veme1t, NuLhal,9arai ,  

' 	
22 The Chief Administrative Officer (R), D C V , Patiala 

25. The Joint Director, Iron & Steel, 3—Koilahat Street, Calcutta 

24 The Chief Adjninistative Officer, Central Organihation for Freight, 
/ Operational InformtiOfl Centre, Lok Nay&' Bhavan, New Delhi. 

25.' The Chief Project 	
for Operation 

Information System, Delhi Safdarjung Railway Station, ChnakYa11, 
New Delhi - 110021 

• 	26..The.Chief Project AdminiotatOr, 	
tral0rgafli5ati0n1 fo Freighii Operations 

	

.Central System for I.R. (BG), 9th Floor, 'A' 	
LokNaYa Bhavan,lthafl 

Maxet, New Delhi 110005. 

' S 	 S  

S. 



- 	 / 

NOICUBALM IOU011TILIt 1tAILWAL 

TJII 7 	 / 4P.13aua / 	 DJ.1f. (I>)/LtfluI!G 
• 	 -L.:jII!fl" 1(•_/ 

D. 0 t'c, l(4.1/1/th(lteatr.) 	 Dts,th/U/i)Je 

I)ut&- 3lii. Chu1ubjrty, 

H &ubi- 	pp1n gppf )aY of eni 

• 	 In-terms of Bly. Board's letter, 11o.pC-III/64/tjpcf 19 
dated 25-6-85 and .13-85 circulated under CPc:Vi1L0's lottor 

• No. 1/205/73/pt. IV DATED , 4 ).0?-8$ and 29-8-85 except the 
catogorios oC Fireman 'A' and DADall other running citogorios 

	

• 	were ro-stiuctuz'ed w,e,f. 4],84 on proforma fixation and 
• 	 w,e.f, 3.]85 with monetary benefit, The çategories of Fireman 

'A' and DAD, tihich wore not re-structured, were however given 
the berjf it of bpUCial py @ a. 15/ p.m*  to the oxtt of 
304 of posts in each category and accordingly, api, pay was 

- sanctionc-d. In favour of the suniorrost persona in eachoategory. ' 

With the introduction of revised scale w.e.f,1,1.86 
(4th P.C. ) the element of spi. pay Ra. 15/-was done away but 
the same was allowed to be taken - into account in!tLo fixation, 
or pay of Fireman'.qad DAD in tora of. Itly. Board's lettor No. 
PC-IV/86/Rsup/ldt. 199,86 roceivd under GN(P)/4LG' No. 
1/205/IIil4(N).- dated 29/7/94 	 created anama- 

	

/ lius whereby the pay of shunter pomotd prior to 1, 1,to 	• 

/- wa fixed -at lower stages whereas the pay of thoo enjoying 
the sp1, pay was fixed at higher stages on promotion as 

• shunter Intho revised grades, 

Consequent on the above, now the senior persons 
drawing lower pay than tbeir juniors have claimed atopping 
up of their pay to the extent of thoir juniors, A proposal 

• 	( 	 for stepping up of the pay of senior persona was sent to 	 • 

Accounta for vutting but Accounts hae returned the proposal 
.. 

 

plaou-t with following obsrvattonos 
• 	, 	- 	

. It Is seen from the case.I No. W4VLH(Restr.) • 
at ?1 1-4 that junior goods drivers are drawing 

• / 	• 	 more pay than their senibre on account of Vixing 
of pay after taking special pay of hs. 151- 

	

I 	 into account. 	 . 

• . 
	I 	 1nstuillar ca-sos aly. Bdb'B decision baa been 

obtained. But it seen that Bd, u  decision varies • 	

• 	 accordlng to nerit of Indivtdual caaeas hence the 
caue may kindly be refrr'ed- to CPC/N.F.Rly./Mnligaon 

• 	 • 	 for obtaining clarificatlon from Ely, Board." 

	

f 	 - 	 - 	- 
• 	 -: 	 -•. 	 - 	 •.•• 

In.'view of the above, it is requested that nec6ssary 
clarification may please be cornwunic3ted for the purpose at 	 4: 

an curly datu since this issue is wont likely to be raised in 
• 	the L'NM a1o. 	 - • 	• 

This' may please be troated aa.urgtnt by coinniu ,nicatl.ng 
curly dctorL. 	 - • . 	 • 	 '• 

• 	 Wit h reiurd, 	
Your2 incurcly, ,. • 

- 	7__•_•••-••' 	--•- • • 	 • 	 - 

• 	 /' \ •'? 	 '' 	 : 
• 	 " ' \  

To; 	 c I 	( A?. lJarua ) 
- 	• 

Sri N.R.ChakrabortY,/,. 	f•\ /1 rA 

- 	
1 	C /L'1iv. 	 • /' 	- 

• - 	••%$ 	 - 	 • 
- 	 -• 



- 

io 1 E/23/III/5O(M) 	Toeso. 	)4aUgwn, dtd: 	3/6/94 

Dhli ( 	 )/ ri Lflk. 

Sub:.. Stepping Up of pay of seniors. 

flof,_. $r.1)0/1)4G's 	D.O, 	No.D/41/1/I14(ttost) 
8,31,93 

/1 
Verb &2.i coztients of FA & CAO on the thovo case Is 

a 	indorz.. 

P. The Prosdont's dociston No.3 unth'r rule 1316 
• 	 (FIl)..2c) 	as, well as CPQ/PNO' s cc.rcular 110. 

• 	 E/35/0P IX(C).dtds 13,4,79 has clearly spelt  
out the cLrcuist&ces undo 	ieich the stoppthg 
uof pay of senior to the oxta.t of junior Is ft 
(lntSSiblo, • 

• 	 j 
In the Instant case, 	the juni.ors are getting 
nioro pay th en the zen tor' staff due to f 1. xat tüfl 
of.ther pay by ttng into account the spi, pty in 

• fixatton 	tha' tIio 	 to the hlgbor at 	of prontIon 
p6sts while the nay of the senior staff has boon 

..fix&. ata 1ozer tono 4thout trdng account thø 
1, pay  Into fIxation duo to sni., paynot beinC 

grantod to them and thereby they are 	ptting 1058 
• 	 pay than the juniors, 	• 

4gatn Bule quotod under CP.O's 1.ettor No.E/3/0 
• P t. 	U(C) d :tod j 6,4.79 Im is also do arty stat cd: 

If in the lo;•icir gr.dos the 'junior e1r,loyoo dra 
hjmer rate of pay then the senior enployee, du 	to 

k elvnco thcreiaont or acceleratod proltion otc', 
tho stopping un of pay of senior omp1oyoe wMl nt 
b.o anr)ltcLblo." 

In .v•Iow of the above clear instruction, there 	i 
no jutificatlon for stepping uo of pay of the senIors 

• 	 tr' 	the 	otnt of their junorti in 	th 	ovo eirau13'nOee, 

I 	 for G1NtTtATa 140AG1n 
N,F.flJy. FTZG. * 

• 	• 	•, 	 T iJ4  

C 



Hi 

Date of proriotion from Fireman'Al & 
Dt8]. A0 t3tt!Drivor to the next - 
higher grade io 	untQr 

N9e 	 CaSe No. 	, L Date of ronotion, 

8/iri. 	 - 

Chitta Rn, p auj q4  
9 OA 175/95 

Kip OA 211/95 
3 	Rfljit 210/95 
4 	Jibfl KrishnaSk, N 212/95. 

• 	•. 	 • 

5r 	14alr 	al Debt N  209/95 
69 MCChada 230/95 
79 F.K.Baidy N 240/95 
8 	Priyotoah N9h 225/95 
9 P, 	R.K.BaGal4 236/95 
1 0 me, pji Ch.Dey(II) 228/95 

,•••' 	.•' M.L.B)cahj 
" 229/95 

Re.i Motion Roy, " 237/95 
K'tik Ch.Doy, u 231/95 

• 14', Goposh, Ch.D8i, w  232/95 
15 1 Harondra 1r,Doy, N  233/95 
16, Mpi La]. Roy. N 2L/Qc 
179 Dilip KrAaJumdorg N 	234/95 

N 	239/95 
l9KajaChand Sha 226/95 
20g Arun Kanti D9a N 	227/95 
21 , Jadu Gopal N 	2 38/95 Chakraborty, 
22a Dulal KantL Deb 	• N 	161/95 
23' 	Ajit Kr.Chakrabort " 	235/95 

Referred in the P-intifj. 

24 S9nj0j RnSkar 
Gop8l ChDey 

26 Motilal Mauder 
27f&l ND.Chakraborty 

16 '-3 -65 .. 
28-6-85 
11 '2 -64. 
7-6-84 
9-3-65 
8-6 -64 
26-25, 

17-3-85 
15-3-65 

13-6-64. 
26-2-65. 
11-3 -85 
22-1-65. 
19 -3-85. 
24 -3-65. 
19 " -65. 
11-3-85. 
31-5-64. 
26-2-85 

31 '-1 2-65 

21 6 
18-12-86. 

161,86 
916 • 

- 

9-1-66 

810 8B 

dobn ath/5796 
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OLL1U ot the 
DJ.viLoua1 1LY.11-iior(P), 1 	 LUH1C1.Lg. 

• 	
. 

Th piy Of r1 Durü hnriti D ,Ciuw Cunti11ui/L1lG lii iuv.L u1 
U U ui by tv It Ii 1 , J. u t 	U a. 

Lp y • I )-ttvj IL, d U y L'-0UUt6. 

1200/..o n. 11, f. s thutiter1275/.. oni,1,E6R5 Df 1) on 	 : 	1 • 	10 	i, i,7.  
1 	 Ppy i;tod at 	137/ wef 2.] • 	b0/ on 1.1, 	

on pro,tion s iUnt 	in Sc r1 P y 	 L proInOtofl ns Goods 	l...12Jo_2o40/ 
., 	 I 	jr0J 	.1 1 

'.o.f. 	I 
1. 4 	 •• 	 / 10,.., i.l,o S 	

- 	P ny fi:c -  d nt m, 1440/ on promotion 14'!0/ 	 1.4.EO, 	,s goods rrivr iof 12,4, b in 14O/.. Ofl ]..4,00 	 C1u i,iS5U..2200/ 	 S  • 	1'20/.. on 1..',Oi 	 14.0/- 1860/.. on 1.402 	 - 	 - 
1600/- on 1e',93 	 1520/1.4,90, 

• 1640/ on 1.4.04 	 1560/-  - 01 ,  1.4.06 	
1COO,- 1.1.02. 

1' iid on pronition 	1640/- 1,4,93. 
s Crc; ControJ1g nt. 	150/.. 1,4,94, 	 S   

in 3c1O  2000_oo/_ 	1 30,195, 	ji py fj xu d on proitiorj s C 1.o1 i->  Py fi:ed on option at 	controj.lor nt 	in Seno , 5 	2Q0(J_3)U/_ jj 30,I0'5, 
CC 1roi the dn.ta of 	urn1 	

i y ijxd on option t ;.20/_ incrunont in Up.6red0. 	
1.4.95 S CU in Sepie .2CU This 1SSUOS in $uPorQe51onj4'o, 	froui the th'to o acCurpi i-fl... fIxtion, 	 crii:ent -  cub . grrdo 

• •. 	// 

for D1v1si6nJ. lly.I'ipripgr(P), 
(ni1wy ; Lunir11n, 

C0py to 0S(I)Lii1i ridstnif concornod ttiro.CPIC/LMJ. 5• 

S. 

5' 

	

'rhn' 	
f./,  

	

3110 	'' 	• ,1 

for Division1 
N, • P,. itti1, py : Lutn1 flg. 

• 	• 	 I, 
• 	0 	\• 	• 


